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RBSUME OF WORK DONE BY mE EIGHTH LOI[ SABRA DURING 
11m FIRST PART OF THE EIGHTH SESSION, 

FEBRUARY-MAY, lt17 

1. DURATION OP SESSION 

Date of commencement 

Date of adjOUl'DlDellt ,In. til. 
Date of proroption 

Number of day. of sittin,. 

Nwnber of hours of littinp 

23 February, 1987 

12th May, 1987 

• 
50 

31 7 hours aDd 
0.2 minutes.' 

.Thc Eiabtb session of Lot Sabha was not proroaued after it was adjourned 
,1111 41. on J2 May, 1987. Under rule IS of the Rules of Procedure and 
Conduct of Buslaess in Lok Sabha the Speaker reconvened its sittin,l from 
Maudey, the 27th July. 1987 for the second part of the lession. 
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" 
J 

SUMMARY 
.. 

t. Bills peodia. at the end of the last sesaion 9 

2. BiDs introduced . .. .18 

3. Bills opposed at introduction staac Nil 

4. Bills passed by Rajya Sabha and laid on the Table 
. . ~ ~  .. 6 .. ........ 

• j 

S. Bill, passed by Rajya Sabha and returned by Lok 
Sabha with amendments 1 

:'; 

6. BiIls returned by Illijya Sabha with amendments 
and laid on the Table 

7. Bills passed 
'. 

~ .. 

8. Bills negatived Nit 

9. Bills withdrawn . en J-fii:, 
. ~  , i', 

10. Bills part discussed 
.. 
Nit 

11. Motions for adjournment of debate on Bills 1 ' . 

adopted Hii ., 
Bills referred to Select Committee 

. 
~ I 12. . ... 

13. Bills referred to Joint Committee 
,.", 

~ 1 

14. Bills reported by Select Committee Nil 

1 S. Bills reported by Joint Committee kil 

16. Bills originating in and referred to Joint Com-
mittee by Rajya Sabha ia respect of which 
motion for concurrence was adopted by Lok 
Sabha ~  

17. BillI pending at the end of the first part of 
Ile8sion vide Para No. 1706 of Lot Sabha 
Bullentin-Part II, dated 7 July. 1987. 10 

7 
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15. QUESTIONS 

(I) Stamd Q,,"'0II8 

(a) Number of queltlonl put down In Queltlon 
Lilts for oral anlwerl. 

(b) Number of QuestioDi orany anlwered. 

(a) Number of Quottionl put down In Sbort 
Notice Question Llltl. 

(b) Number of Short Notice Questions orally 
answcrocJ. 

(III) Unlltarred Que,tlotrs 

Number of questions for whicb written answers were 
laid inc:ludiDi those put down for oral answerl but 
not reached for oral anawers • 

·986 

327 

1 

NIL 

**10341 

• Includes U Starred Questions withdrawn/poatponed/c1e1etcd/tranafcrred 
rrom one MI.istry to anotber . 

• -Include. 178 Unstarred Questionl witbdr-.vn/dileted/traasferred from ODe 
Ministry to IIDOdier. 

41 



(t
.)
 
H
aI
f 
..
..
 H
e
ar
 
Dl
i
at
li
o
e 
.r ..
... 
GI
d 
01
 
.
.
.
.
.
.
 t
o 
Q
a
eI
I
_ 

81
. 

Br
ie
f 
s
u
bj
ec
t 

Na
me
 
of
 
t
he
 
Me
m
be
r 

Da
te
 

Mi
ni
st
r
yl
 

Ti
me
 
Ta
ke
o 

N
o.
 

w
h
o 
p..
is
ed
 
t
he
 d
is
cu
ss
io
n 

De
pa
rt
me
nt
 

H
n.
 

Mt
s.
 

1.
 
Re
ha
bi
li
ta
ti
o
n 
pl
a
n 
f
or
 
t
h
e 

Dr
. 
Ma
n
oj
 
Pa
n
de
y 

1
8.
3.
8
7 

I
n
d
us
tr
y 

0 
S8
 

I
n
di
a
n 
01
11
1 
a
n
d 
P
ha
r
ma
ce
ut
i·
 

ca
Is
 
Li
mi
te
d 

2.
 
Tc
cl
m
oJ
o
p:
aJ
 
Mi
ll
i
o
n 
f
or
 

S
h.
 
Vi
r
d
hi
 
C
ha
n
de
r 
Ja
i
n 

2
5.
3.
8
7 

Al
I'
ic
ul
t
ur
e 

0
8 

dr
i
n
ki
n
g 
wa
te
r 

3. 
Cl
ea
ni
n
g 
of
 
Ga
n
ga
 
wa
te
r 

S
hr
i 
Sh
ya
m 
La
l 
Ya
da
v 

2
7.
3.
8
7 

E
n
vi
r
o
n
me
nt
 
a
n
d 

0 
3
7 

F
or
es
ts
 

4.
 
Al
l
ot
me
nt
 
of
 l
a
n
d 
t
o 
C
o-
o
pe
r.
 

8
hr
! 
V,
S. 
Kr
is
h
na
 
I
yc
r 

1
0,
4.
8
7 

Ur
ba
n 

0 
3
5 

."
. 
N 

at
i
ve
 
H
o
u
si
n
g 
S
oc
ie
ti
es
 

De
ve
l
o
p
me
nt
 

S. 
Po
li
cy
 
o
n 
Ur
ba
n 
La
n
d 
Cc
il
il
ll
 

S
hr
i 
T.
 

~
 

2
0
4.
8
7 

Ur
ba
n 

0 
3
2 

De
ve
l
o
p
me
nt
 

6,
 
L
oa
ns
 
f
or
 p
ur
c
ha
se
 
of
 
a
ni
ma
ls
 

S
hr
i 
Oi
le
e
p 
Si
n
g
h 
B
h
ur
ia
 

2
9,
4.
8
7 

Fi
na
nc
e 

0 
4S
 

7.
 
Ne
w 
Dr
u
g 
Po
li
cy
 

S
hr
i 
S
ha
nt
ar
a
m 
Na
i
k 

4,
5,
8
7 

I
n
d
us
tr
y 

1 
OS
 



Na
me
 
of
 M
e
mb
er
 

St
at
e 

S
br
i 
Ha
rd
wa
ri
 
La
1 

H
ar
y
a
n
a 

1
6.
 
R
E
SI
G
N
A
TI
O
N 
B
Y 
M
E
M
B
B
R 

C
o
ns
ti
t
ue
nc
y 

R
o
ht
a
k 

Da
tc
 
fr
o
m 
wh
ic
h 

t
~
 
b
y 

S
pe
a
ke
r 

2
2.
4.
1
9
8
7 

Re
ma
r
ks
 

R
es
i
p
e
d 
o
n 
2
0.
4.
1
9
8
7 
b
ut
 
r
cs
i
p
at
i
o
n 

aa
:e
pt
e
d 
b
y 
S
pe
a
ke
r 
w.
c.
f. 
2
2.
4.
1
9
8
7 

af
te
r 
eo
qu
ir
i
Ds
 
i
nt
o 
th
e 
ge
ou
id
eo
es
s 
of
 

hi
s 
r
e
s
pt
i
o
n 

e 



S
u
bj
ec
t 

• 
A
p
pr
o
va
l 
of
 
t
he
 
re
c
o
m
me
o
da
ti
o
ns
 
ma
de
 

i
n 
p
ar
qr
a
p
bs
 
8 
t
o 
1
2 
of
 
t
he
 
Se
ve
nt
h 

Re
p
or
t 
of
 
t
he
 R
ai
l
wa
y 
C
o
n
ve
nt
i
o
n 
C
o
m-

. m
it
tc
e.
 
1
9
8 
~

 
a
p
p
oi
nt
e
d 
t
o 
r
ev
i
e
w 
t
he
 

r
at
e 
of
 d
i
Yi
dI
ac
I 
pa
ya
bl
e 
bJ
 
t
he
 
ra
il
wa
y 

u
n
d
er
t
at
i
a
a 
t
o 
ae
ne
ra
J 
re
w
n
ue
s 
u 
w
dl
 

as
 o
t
he
r 
a
nc
iiI
ar
y 
ma
tt
er
s 
i
n 
c:
on
ne
ct
io
o 

wi
t
h 
t
h
e 
ra
il
wa
y 
ft
na
ac
e 
a
n
d 
ae
ne
ra
I 

fi
na
nc
e,
 
pr
a
e
ot
e
d 
t
o 
t
h
e 
H
O
Ul
e 

OI
l 

2
4.
1.
"
8
7 
• 

1
7.
 
R
B
S
O
L
U
TI
O
N
S 

(I
) 
G
o.
.,
.
_t
 
Re
I
O
hI
tl
H 

Na
me
 
of
 
Me
m
be
r 

w
h
o 
m
o
ve
d 

S
hr
i 
Ma
d
ba
vr
a
o 

Sc
l
n
di
a 

Da
te
 
of
 

m
o
vi
n
g 

a
n
d 

di
sc
u
ui
o
n 

1
8.
3.
1
9
8
7 

Ti
me
 
ta
ke
n 

Mi
ni
st
r
y/
 

R
e
m
ar
ks
 

De
pa
rt
me
nt
 

co
nc
er
ne
cl
 

H 
M 

Ra
il
wa
ys
 

A
d
o
pt
e
d 

2 
11
 

• 
DiI
cu
ss
ed
 
al
oo
a 
wi
t
h 
(i
) 
De
ma
nd
s 
f
or
 G
ra
nt
s 
i
n 
re
s
pe
ct
 o
f 
t
he
 B
u
da
et
 
(
Ra
il
wa
ys
) 
f
or
 
1
9
8
7-
8
8 
(i
i)
 
S
u
p
p
k
m
e
at
ar
y 
De
ma
Dd
s 
f
or
 

Gr
a
Dt
s 
i
n 
re
s
pe
ct
 o
f 
t
he
 B
uc
fa
et 
(
Ra
il
wa
ys
) 
ro
t 
1
9
8
6-
8
7 
a
n
d 
(i
ii
) 
De
MA
n_ 
f
or
 B
xc
It
Ss
 
Gr
a
nt
s 
In
 r
e
s
p
e
ct
 o
f 
t
he
 B
ud
le
t 
(
Ra
il
wa
ys
) 

f
or
 1
9
1
4-
8
S.
 

t 



(I
f)

 
St

at
w

to
rJ

 
R

ee
oI

ut
lo

M
 

81
. 

Su
bj

ec
t 

Ar
tic

le
/ 

N
am

e 
of

 
D

at
e 

of
 

Ti
m

e 
M

in
is

tr
y/

 
R

em
ar

ks
 

N
o.

 
se

ct
io

n 
of

 
m

em
be

r 
m

ov
in

g 
ta

ke
n 

D
ep

ar
tm

en
t 

C
on

st
itu

tio
n/

 
w

ho
 m

ov
ed

 
an

d 
co

nc
er

ne
d 

A
ct

 
di

sc
us

si
on

 

H
 

M
 

I. 
A

pp
ro

va
l 

of
 

th
e 

dr
af

t 
M

in
is

te
rS

' 
Se

ct
io

n 
II

 
(I

) 
Sb

ri
 

B
ut

a 
23

.3
.1

98
7 

0 
48

 
H

om
e 

A
do

pt
ed

 
(A

II
ow

aI
K

lII
, 

M
ed

ic
al

 
T .

..
. tm

en
t 

aD
d 

of
 

th
e 

Sa
la

rie
s 

Si
na

h 
A

ff
ai

rs
 

ot
he

r 
Pr

iv
iJe

ae
s)

 
A

m
en

dm
en

t 
R

ul
es

, 
an

d 
A

llo
w

an
ce

s 
19

87
. l

ai
d 

on
 th

e 
Ta

bl
e 

on
 2

7.
2.

19
87

. 
of

 M
in

is
te

rs
 

A
ct

. 
19

52
. 

2.
 

A
pp

ro
va

l o
f t

he
 P

ro
cl

am
at

io
n 

is
su

ed
 b

y 
A

rti
cl

e 
35

6 
Sb

ri
 

B
ut

a 
12

.5
.1

98
7 

2 
49

 
H

om
e 

A
do

pt
ed

 
~
 

th
e 

Pn
lid

eD
t 

on
 

11
.5

.1
98

7 
un

de
r 

of
 th

e 
C

oo
st

i-
Si

tll
h 

A
ff

ai
rs

 
V

I 

ar
tic

le
 3

56
 in

 r
el

at
io

n 
to

 th
e 

St
at

e 
o

f 
tu

tio
n 

Pu
D

ja
b.

 



(W
) 

Pr
ty

at
. 

M
ea

lb
en

' 
RI

IO
I .
..

..
 

SI
. 

Su
bj

ec
t 

N
am

e 
of

 m
em

be
r 

D
at

e(
s)

 o
f 

Ti
m

e 
M

in
is

tr
y/

 
R

em
ar

ks
 

N
o.

 
w

ho
 m

ov
ed

 
m

ov
in

g 
an

d 
ta

ke
n 

D
ep

ar
tm

en
t 

di
sc

uu
io

n 

H
 

M
 

I.
 

Ec
on

om
ic

 p
ol

ic
ie

s 
Sh

ri 
B

ba
tta

m
 

28
-1

1-
19

86
 

7 
-

29
 

Pl
an

ni
ng

 
N

eg
at

iv
ed

 

Sr
ira

m
a 

M
ur

ty
 

(E
ar

lie
r 

(e
xc

lu
di

ng
 

Se
ss

io
n)

 
1 

ho
ur

 a
nd

 
6-

3-
19

87
 

15
 m

in
ut

es
 

20
-3

·1
98

7 
ta

ke
n 

du
ri

ng
 

3-
4-

19
87

 
Se

ve
nt

h 
16

-4
-1

98
7 

Se
ss

io
n)

 
""'" a..

 

2.
 

M
ea

su
re

s 
fo

r 
up

lif
tm

en
t o

f t
rib

al
 p

eo
pl

e 
Sh

ri 
D

ile
ep

 S
in

gh
 

16
-4

-1
98

7 
2 

-
35

 
W

el
fa

re
 

D
is

cu
ss

io
n 

B
bu

ria
 

30
-4

-1
98

7 
no

t 
co

nc
lu

de
d 



B
ri

ef
 S

ub
je

ct
 

R
em

ov
al

 
of

 
tb

e 
Sp

ea
ke

r 
fr

om
 

O
ff

ic
e 

(I
v)

 
R

e5
ol

ut
lo

ll 
re

 :
 R

H
IO

va
l 

of
 th

e 
Sp

ea
ke

r 
fro

m
 O

ffI
ce

 

U
nd

er
 

M
em

be
r 

ru
le

. 
D

at
e 

on
 w

hi
ch

 
W

be
th

er
 le

av
e 

D
at

e 
o

f 
le

aw
 o

f 
tb

e 
w

as
 s

ra
nt

ed
 b

y 
D

ilC
U

SS
io

n 

20
0 

H
ou

se
 

w
as

 
th

e 
H

ou
se

 
as

ke
d 

fo
r 

Sb
ri

 S
om

na
tb

 
15

.4
.1

98
7 

C
ha

tte
rj

ee
 

L
ea

ve
 

8f
8D

le
d 

15
.4

.1
98

7 
(F

ro
m

 3
.3

0 
P

.M
. 

to
 7

.1
 P

.M
.)

 

D
ec

is
io

n 
o

f 
th

e 
H

ou
se

 
Ti

m
e 

tak
c:D

 

H
. 

M
. 

N
ea

al
iv

ed
 b

y 
4 

-
21

 
vo

ic
e 

vo
te

. 

~
 



18
. 

SH
O

R
T

 D
U

R
A

T
IO

N
 

D
IS

C
U

SS
IO

N
S 

(R
U

L
E

 1
93

) 

51
· 

N
o.

 
Su

bj
ec

t 

2 

I.
 

St
at

em
en

t m
ad

e 
by

 t
he

 M
in

is
-

te
r 

of
 

H
om

e 
A

ff
ai

rs
 in

 
th

e 
H

ou
se

 
on

 
24

.2
.1

98
7 

re
ga

r-
di

ng
 s

itu
at

io
n 

in
 P

un
ja

b.
 

2.
 

Et
hn

ic
 P

f()
bI

em
 o

C
th

e 
Ta

m
ili

-
an

s 
in

 S
ri

 L
an

ka
. 

3.
 

E
n

p
g

iq
 o

f 
th

e 
U

.S
. e

co
no

-
m

ic 
in

te
U

ia
en

ce
 a

ge
nc

y 
Fa

ir
-

fo
 g

ro
up

 b
y 

th
e 

M
in

is
try

 o
f 

Fi
na

nc
e 

fo
r 

in
ve

st
ig

at
io

n 
of

 
ca

se
s 

of
 In

di
an

s 
ha

vi
n,

 h
ug

e 
il

lq
al

 f
un

ds
 a

br
oa

d.
 

U
nd

er
 

N
am

e 
of

 m
em

be
rs

 
ru

le
 

w
ho

 r
ai

se
d 

th
e 

di
sc

us
si

on
 

3 19
3 

19
3 

19
3 

4 

Sb
ri

 B
ra

ja
 M

oh
an

 
M

ob
an

ty
 

Sh
ri

 B
al

w
an

t S
in

ab
 

R
am

oo
w

al
ia

 
Pr

of
. M

ad
bu

 D
an

da
va

te
 

4.
 

In
qu

ir
y 

or
de

re
d 

by
 t

he
 fo

rm
er

 
19

3 
Sb

ri
 S

ur
es

h 
K

ur
up

 
M

in
is

te
r 

of
 D

ef
en

ce
 i

nt
o 

pa
y-

m
en

t 
of

 c
om

m
is

si
on

 b
y 

th
e 

su
pp

lie
r 

to
 a

n 
In

di
an

 a
ge

nt
 i

n 
a 

de
fe

nc
e 

de
al

. 
s. 

R
ep

or
te

d 
an

no
un

ce
m

en
t 

on
 

19
3 

th
e 

Sw
ed

is
h 

St
at

e 
R

ad
io

 
co

n-
ce

rn
in

, 
th

e 
ac

qu
is

iti
on

 
of

 
IU

DS
 

by
 

th
e 

In
di

an
 

A
rm

y 
fr

om
 B

of
on

 o
f S

w
ed

en
. 

Sb
ri

 C
. 

M
ad

ba
v 

R
ed

dy
 

D
at

c(
s)

 o
f 

di
sc

us
si

on
 

s 

24
.2

. J
 98

7 

18
.3

.1
98

7 

31
.3

.1
98

7 

1 S
.4

.1
98

7 
16

.4
.1

98
7 

20
.4

.1
98

7 

Ti
m

e 
ta

ke
n 

6 

H
. 

M
. 

3 
• 

36
 

2 
.0

4
 

3 
. 

36
 

s .
 43

 

4
.0

9
 

M
iD

is
try

/ 
[)

ep
ar

tm
eo

t 
co

nc
em

ec
I 

7 

H
om

e 
A

ffa
in

 

Ex
te

rn
al

 A
fI

'aI
n 

Fi
na

nc
e 

D
ef

en
ce

 

D
ef

en
ce

 

R
em

ar
b 

8 

fi 



6,
 
Ne
e
d 
f
or
 
fl'
8l
8i
og
 
g
ui
de
li
ne
s 

1
9
3 

t
o 
pr
e
ve
nt
 
bl
ac
k
ma
il
i
n
g 
a
n
d 

~
t

 
..
..
 ss
in
al
io
a 
of
 

~
 
re
pr
es
e
nt
at
i
ve
s 
of
 
t
he
 

pe
q
pl
e 
t
o 
e
ns
ur
e 
s
m
o
ot
h 

f
u
qc
ti
o
ni
Di
 
of
 

t
~
 

i
ns
,i
t
ut
i
o
ns
 
i
a 
t
b
e 
C
O
Wlt
ry
 

a
n
4 
a
me
n
d 
t

~
 e
l
m
or
at
 
la
ws
 

~
"

 

7,
 
I
n
4
0-
U.
S.
 r
el
at
i
o
ns
. 

19
3 

.'
.
 
Sit
1l
Bti
on
 

~
 
o
ut
 
of
 
t
he
 
1
9
3 

es
ql
at
k
n 
N 
vi
ol
e
nc
o 
i
n 
Sr
i 

L
q
k
a 
r
Cll
u 
ti
na
 
i
n 
S1
a1
o
ma
te
 

i
n 
t
he
 
ne
g
ot
ia
te
d 
se
tt
l
ml
e
nt
 

or 
t
be
 
et
h
ni
c 
pr
o
bl
e
m 
a
n
d 

t
be
 
st
e
ps
 
ta
ke
n 
by
 
t
be
 

~
~
 i
n 
t
hi
s 
hl
u
d.
 

S
hr
i 
B
b
a
p
at
 
JII
a 

A
z
a
d 

S
hr
i 
Sa
if
u
d
di
n 

C
h
o
w
d
ha
r
y 

S
hr
i 
"r
aj
a 
M
ol
ta
n 

M
oi
aa
ot
y 

·
Ca
Il
i
Di
 A
tt
e
R
O
D 
.. o
nv
er
Wd
 
i
nt
o 

~
 
ua
de
r 
.
.
.
 1
9
3.
 

2
7.
4.
8
7 

7.
5.
8
7 

5.
5.
8
7 

6.
5.
8
7 

1
1.
$.
8
7 

Il
.
S.
8
7 

4 
.
4
8 

4  
. 
5
2 

3 
 •
 
16
. 

l
a
w 
q
d
 

J
u
st
i
c
e 

E
xt
er
_
1 

Af
fa
ir
, 

E
xt
er
n
al
 

Af
fa
ir
s 

~
 



19. STATEMENTS 

(f) Silo-motu statemeau made/laId by MlDlsten _der Rule 31:Z 

II. Subject Name of the Date Time 

No. Minister taken 

2 3 4 5 

H.M. 

1. Situation in Punjab. Shri Buta Sinab 24-2-1987 0 07 

2. Windinl up of Kudal Shri p. 25-2-1987 0 02 
CommiHion of' Inquiry Cbidambaram 
on Oandhi Peace Founda-
tion and other oraanisa 
tiom 

3. Oo.-ernmcnt Business for Jimt. Shiela 27·2-) 9117 0 0' 
the week commencing the Dikshit 
2dd Man:h. ) 987. 

4. Price policy for raw cotton Shri O. S. 3·3·1987 0 04 
for 1987.88 IC8son. Dhillon 

,. Summit Meetin. af tbe Shrl Narayan !·3.1987 0 O! 
Africa Fund. Datt rewari 

6. Government Busincss for Smt. Shiela 6-3-1987 0 14 
tbe week commencilll the Dibhit 
9th March, 1987. 

7. Oovernment's dccisiom on Shri P. Chidam- 13-3·1987 0 02 
the Report af the Pay baram 
Commission (Part-H) rciat-
inl to pensions and other 
retirement beneftts of Cen· 
tral Oovernment employees. 

II. Government Business for Smt. Shlela 13 .. 3-] 987 0 19 
the week commencin, the DitshU 
18th March. 1987. 

9. Minimum support prices in Shri Yogendra 11-3·] ~  0 03 
reepect of Kharif PUlSes Mrak wana 
and oilseedl for ) 987·88 
crop. 

SO 



SI 

2 3 4 S 

10. Accident to Madras Sari Madhavrao 18.3-1987 0 04 
Elmore-Tlruchirapalli Rock- Seindia 
fort Express OD ) 5 March, 

1987. 

11. Government Buainess for Smt. Shiela 20-3·1987 0 14 
the week ~ the Dikshit 
23rd March, 1987. 

12. Launchina of Augmented Shri K. R.. 25-3-1987 0 02 
Satellite . Launch Vehicle Narayanan 
0-1. 

13. Payment of additional Shri B. K. 25-3-1987 0 0" 
instalment of Dearness Gadhvi 
Altowance to the Central 
Government employees of 
Groups 'A., '8', 'C' and 
'D' 

14. Steps taken by the Govern. Shri Arjun SinSb 31.3-1987 0 04 

ment for improving the 
effectiveness and tfficiency 
of Telecommunication 
services. 

1 S. Changes ill t~ t rates Shri Brahm 31-3.0.1987 0 09 
and related matters. Dut! 

16. Appointment of • sitting Shri RaJiv Gandhi 3-4·1987 0 18 
jud,e of the Supremo 
Court to enquire into tho 
iss ues eon neeted with tho 
question of utilising the 
Fairfax Group of the United 
States of America. 

.7. Constitution of a Commis- Shri Brahm Dutt 6-4.1987 0 04 
sion of Inquiry to enquire 
into the arranaements 
entered into with the Fair· 
fax Group Inc. of the 
United States or America. 

18. IncreaM: in issue price of Shri HKL 8halat 9.4-1987 0 02 

wheat through public distri-
bution system etc. 

'9. Inquiry ordered by the Shri Arun Sinah 15·4-1987 0 05 
former Minister of Defencc 
into payment of commis-
lion by the supplier to aD 
Indian aaeDt in a defence 
deal. 



52 

__ ~ ___________ 2 ____________ ~  __________ ~  _________ S 

20. Purchase of 155 IDID luns Shri K.C. Pant 20-4-1987 0 10 
from the Swedish firm 
Bofon. 

21 • Correctinl the reply liven 
by the Minister on the 30 
March, 1987 to a supple-
mentary by Shri ChiDta· 
mani Jena, MP on Starred 
QuestioD No. 456 relard. 
ing bonded labour. 

22. Fire incident which dama-
&cd sQme of the units of 
the Directorate of Exten-
sion, Department of Alri-
culture and Cooperation 
and a shed of the Food 
CorporatioD of India on 
19th April, 1987. 

23. Modification in the exis-
ting policy for manufac· 
ture and sale of dilita! 
electronic watches in the 
Couutry. 

24. Drawal of advance from 
the Continlency Fund of 
India for mectinl the requi. 
rement of Funds for the 
Commission of Inquiry to 
inquire into the events aDd 
circumstances leading to the 
arrangements entered into 
with the Fairfax Group Inc. 

25. Press note ilsued by tbe 
Government of Sweden 
about . its decision to ask 
the National Audit Board to 
make an auditinl review of 
certain transactions thaI 
were /Jade by Bofors in 
connection with the Indian 
contract. 

26. ~ t business for the 
week commencin. the 4th 
May, J 987. 

27. Enhancement of tbe rate 
of interest on the 
Employees' Provident Fund . 

Shri p. A. 20-4-1987 
Sanama 

Shri G. S. 21-4·1987 
Dhillon 

Shri K. R. 22.4· J 98 7 
Narayanan 

Shri Brahm 28.4-1987 
Dutt 

Shri K. C. Paot 29·4.19& 7 

Smt. Shiela 
Dikshit 

.Smt. Shiela 
Dikshit 

30-4·1997 

12-5-1987 

• 0& bHaU' of ~  P.A. SaIIama ,D4iAiatet of Sla&c Coc LaDow). 

o 01 

o 01 

o 01 

o 01 

o 03 

o I!I 

o 01 



(II) MaUer Uader Rule 377 

(a) Detalll of MaHen railed 

Sl. 
No. 

~t 

2 

1. Nccd to provide special 
facilities to artists. 

2. Need to take mea-
sures to prevent r:cur-
rence of communal riot1 
in various parts of the 
country. 

3. Need to take necessary 
measures to protect the 
dilapidatcrl temples and 
dharamshalas situated on 
the banks of River 
Narmada. 

4. Need to increase the assis-
tance to the Government 
of Rajasthan in the form 
of material components to 
meet the situation caused 
by drought conditions 
particularly in Barmer. 
Jaiaalmcr and Jodhpur 
districts. 

S. Need to improve the over 
all condition of suburban 
trains runnin, beawcn 
Hyderabad and S«:un-
derabad. 

Name of member 
who raised the 
matter 

3 

Shri Jai Prakash 
Agarwal 

Shri O.S. 
Basavaraju 

Shri K.N. 
Pradhan 

Shrl Virdhi 
Cbander Jain 

Shri P. 
Penchalaih 

53 

, 
I 
I 

t , 

Date 

4 

)- 24.2.19807 
I 
I 
I 
I 

I 
I 
I , 
I 
i 
I 
r 
I 

Time 
taken 

H  M 

o ]4 
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1 2 3 4 5 

H. M. 

6. Need to appoint a hiah Shri C. Janga 

I power committee to look Reddy 
into the relilioDlii dispari-
ties in the Government I 

I 

appointments and bud.e· I 
tary allocations in the I 
State of Andhra Pradesh. I 

I 
7. Need to carry out inten- Shri Somnath I 

aive research to explore Rath I 
the cultural heritale of I 
different rcaions of the I 
country. I 

8. Need for early comple- Shri Braja Mohan I tion of various railway Mohanty 
projtc:ts in Oris18 State. I 9. Need to telecast network Shri V.S. 
proarammes in regional Krishna Iyer I 
lanluales and increase I 
tbe duration of Kannada 

J prolrammes on Bengalore 
Doordarsban. 

10. Nced to ICt up a Parlia- Shrl Satyendra 1 mentary Commission to Narayan Sinha 
lay down ,eneral luide· I lines in resard to the pay-
ment of emoluments to I 
State Government em-
ployees vls·a-vls the 
money required for the 
welrare of the people. 

11. Need to take necessary Smt. Sunderwati 
measures to improve tbe Naval 
economic condition of Prabhakar 
tbe Scheduled Caste and 
Scheduled Tribe women 
livin, in urban areas of 
Delhi. 

12. Need to depict Madhubani Dr. G.S. 25.2.1987 0 12 

paintings in the VaiIbaJi Rajbans 
Express and aIIo to 
rename it .. Vaidobi-
Vaisbali Express. -----



2 

13. Need to launch Immediate 
IUrvey in areas where 
drink iDa water Is obtained 
from tubewell. with a 
view to take preventive 
steps .. ainst arsenic pol-
lonin,. 

14. Need to take necest'ary 
measures to remove terro-
rist elements from places 
of worship in tho country. 

1 5. Need to look Into the 
arlevances of CoUeae and 
University teachers in tho 
country. 

16. ~  to expedite the work 
of doublina the railway 
track between Chin.lepet 
and Villupuram in Tamil 
Nadu. 

17. Need to rationalise the 
new IUlae polity and 
approve proposals for 
new Iugar factories in 
cooperative sector on tho 
basil of irri.ation poten-
tial. 

lB. Need to set up a TV 
studio at Vijaywada for 
the benefit of farmers and 
othlr weaker sectioos of 
the society. 

19. Need to open ' A,hram 
Schools' In Adlvasi areas 
of Bastar district In 
Madhya Pradesh 

20. Need to review the econo-
mics of the present Irriaa-
tion t~  involvin. huge 
costs. 

S5 

3 

Smt. Klshori 
Sinha 

Shri K.D. 
Sultanpuri 

Dr. Sudhir Roy 

Dr. S. 
Jagathe lkshakan 

Shri Vilas 
Muttomwar 

Shri V. 
SObhanadreeswara 
Rao 

Shri Manku 
. Ram Sodi 

Smt. Kishori 
Sinha 

'-------------

I 
I 

J 
'1 
I 

I 
I 
I 
I 
I 

I 
I 
I 
I 

I 
I 
I 
I 

I 
I 
I 
I 

4 s 

H. M. 
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2 3 4 S 

H. M. 

21. Need to provide financial Shri K..N. I 
assistance to Madhya Ptadhan I 
Pradesh Government to I 
meet the prevailing IICvcre 

, 
drouaht lituation. I 

I 
22. Need to direct Rajastban Shri Birbal I 

Government to stop reca- I 
very of dues from farmers I 
in Indira Gandbi Canal r 
Project Area. I 

f 
23. Need to send a team to Shri Ajay r 

Jabalpur and adjoining IIhIsbran I 
districts in Madbya J 
Pradesb to assess tbe I damaae caused to crops 2.3.1987 " and loss 0 f animals and > 14 

provide immediate relief I 
to tbe hard hit farmers. t 

l 
24. Need to take necessary Shri Ramashray I 

I measures to solve the Prasad Singh I unemployment problem in t 
the country so as to I 
check the forces of disin· I 
telration. 1 

I, 
25. Need to live 'No objec- Dr. Datta I, 

tion certificate' to State Samant I 
Government of Maha-

I: 
rubtra for providinl 
euentiaJ facilities to Ilum 
dwellers rosidinl on Cent- I 
tral Government lands I 
and to regularise tbe I 
construction of hutments. I 
Need t:) streamline the Shrl Lala Ram 

I 
26. I 

procedure reprdina pay- Ken I 
ment of loans to farmers I 
under the I.R.D. pro- I, 
.rammes particularly in 

J tbe district of Bharatpur 
in Rajasthan. 
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27. Need to take 5trinjfCnt Shrl Raj Kumar 1 measures to curb the Rai 
production of spurious I 
medicines in the country. I 

I 
28. Need to !>end a Central Shri C.K. I 

I team to Coimbatore dis. Kuppuswamy 
I lrict of Tamil Nadu to 
I assess the damage caused 
I by recurring drought and 
I to suggest relief measures. 
I 

29. N.:ed to provide beller Shri P.M. I 
terms and conditions of Sayc.:d I 
service for docton selected 
for appointment in 
Lakshadweep Islands. 

30. Need to introduce a pas- Shri Anoopchand l senger train between Pune Shah 
and Ahmedabad via Djva! 3.3.1983 0 10 
Vasal. 

I 
31. Need to take necessary Shri D.L. I 

t measures to safeguard tbe Baitha I interests of jute growers 

I In the country particularly 
in Bihar. I 

32. Need to establish textile Shri Muhiram I 
mills  complex in the Stale Saikia I 
of Assam. I 

I 33. Need to reduce the prices Shri Nirmal 
of agricultural ~ t  Khatri I 
and ensure reasonable I prices for .gricultural .1 
produce to ameliorate the I 
lot of farmers. I 

Shrl MoJuf: 
I 

34. Need to set up a memo- I 
rial at PatiyaIi town in Mahfooz All 

J 
Uttar Pradesb in the Khan 
memory of the areat poet 
Amlr Kbuaro. 
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3S. Need to ensure proper 
allocation of funds under 
N.R.B.P. and R.L.B.O.P. 
Schemes to varioUl divi-
sions in Uttar Pradesh. 

36. Need to set up a large 
industry in public sector in 
'Kanpur ](ural' for its 
industrial development and 
to provide employment 
opportunities 10 the un-
employed youth. 

37. Need to render financial 
~ t  to the tUDe of 
rupees fifty crores for 
lIupplying drinking water 
to Jodhpur city from 
Indira Oandlli Canal. 

3 ~ Need to ensure alrouDd 
development of Vidarbha 
resion in Maharashlra. 

39. Need to implement the 
recommendations of Ex-
pert Group on Archaelogy 
"'larding ~t  of 
the Horlicul!ure Depart-
ment. 

40. Need to bring parity bel-
ween the pay scales of 
Station Maslers and Yard 
Masters and given runoiq 
allowance to StatioD 
Ma.ters. 

41. Meed to declare 'Updi' 
f.itival on 30th March, 
1987 as a closed holiday 
for all Central Govern-
ment ofBces in Karnalaka. 
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Shrl Harish Rawat 

Shri Jagdlsh 
Awasthi 

Shrl Virdhl 
Chander Jain 

Shri Vilas 
Mutemwar 

Shri Cblntamani 
Jcoa 

Shrj AJoy alawas 

Shri V.S. 
Krishna Iyet 

1 
I 

I 
I 
I 
I 
I 
I 
I 

I 
I 
I 
I 
I 
I 
I 

~ 
I 
I 

I 
I 
I 
I 
I 
I 
I 

I 
I 
I 

I 
I 

.. 
H. M. 

4.3.1987 0.11 
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42. Need to review the present 
Iicensinl policy pertaininl 
to Vanaspali Industry and 
grant letter of intent for 
Vanaspati projects in 
Orissa. 

43. Need to provide financial 
assistance to tbe State 
Government of Orisla for 
conslruction of a fly-over 
at Jaipur-Keonjbar road 
Iialion. 

44. Need to provide Onancial 
assistance to the Govern-
ment of Rajasthan to 
meet the drouaht situation 
in the state particularly in 
Rohat tchsil of Pali dis-
trict. 

4S. Need to protect the 
Padhanpat forest In 
Orissa and develop it u a 
wild life sanctuary. 

46. Need 10 set up 
an Ayurvedic Research 
Institute In Khalilabad 
district of Uttar Pradesh. 

47. Need to provide lCCurlty 
to Shri Sunil DUll, M.P. 
praentlv On Peace March 
to Golden temple, 
Amrltsar. 

48. Need to telecut new. In 
CCIIional laDlU... lnatead 
of In HIndi on T.V. In 
tho mornlnaJ ProtrUDlDO. 
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Dr. Krupuindhu 
Dhoi 

Shei Anadi Cbaran 
Das 

Shei Mool Chand 
Daaa 

Shei Sriballav 
Paniarahi 

Dr. Chander 
Shelthar 
Tripatbi 

Smt. VidyavaU 
Cbaturvedi 

Sbri P. 
Kolandalvelu 

I 

J 
1 
I 

I 
I 
I 
I 
I 
I 
I 
I 
I 

} 
I 
I 

I 
I 
I 
I 
I 

4 5 

H. M. 

5,3.1987 0.12 
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49. Need to publisb books on Smt. D.K. I Freedom Movement and Bhandari 
on life of National Leaders I etc:. also in Nepali and 
other Indian lan,uages 
wbic:b have not been inclu- I 
ded in the Eighth I 
Sc:hedule to tbe Constitu- J tion. 

.50. Need to provide more Shri 5.0. 1 
EMU rakes for Bombay Gholap 1 
suburban Railway trains. I 

I 
.51. Need to set up and Dr. Chander I 

alcohol-based industry in Shekbar I 
Khalilabad ~  of Balti Tripathi I 
district in Uttar Pradesh. 

I .52. Need to provide nCC('ssary Sbri Barisb 

funds for Dhauliganga Rawat I 
Hydro-Electric Project in I Pithoragarh District of 
Uttar Pradesh. I 

53. Need to construct a Smt. Usha ~ ~~  road for the Thakkar 9.3.1987 0 07 

Civil Airport a I Kutch. I 
I 

.54. Need to stop the propo- Shri Ajoy I 
sed shifting of Foreign Biswas 1 
Department of Slale Bank I of India from Calcutta to 
Bombay. 

~  Need to take necessary Stlri S.M. 
measures 10 curb the Guraddi I 
activities of the insurgents I 
in North-Eastern States. I 

I 
.56. Need to provide more Shri Amar Singb I 

funds to meet the ~ t Ratbawa I tion caused by dr(!uaht in 
Oujarar pariicularly J Chbota Udaipur. 
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57. Need to construct· tourist Shri Jujhar 

1 bangalows at Jhalawar and Sinlb 
the game sanctuary at 
Durrah in Rajasthan to I help the growth of tourism I 

in this alTa. I 
I 
I 

58. Need to set up "National Shri Rom I Minor Irrigation (Ground Singh Yadav 
Water) Corporation" at I 
National Level with its I branches in every State. 

I 
S 9. Need to set lip a high Shri Ganga I power committee to study Ram 

and suggest the ways to 
solve the problem of child I labour engaged in bangle 
industry in Ferozabad. I 
Uttar Pradesh. I 

I 
60. Need to include Maitl",i1i Shri D.L. t 10.3.1987 0 10 

~  in the Eighth Baitha 
Schedule of the Consti-

I tution. 

61. Need to construct a na- Shri Vijay I tional highway between Kumar Yadav I Fatuah and Gaya via I 
Islampur iD Nalando dis-

I trict of Bihar. 

I 
62. Need to release forest land Smt. Basavara- I 

for Kalinadi Hydro Elec- jesbwari I tric Project Stage 1I to 
overcome power shortege I 
in Karnataka State. 

f 
I 

63. Need to take necessary Ihri C.K. 

I measures to increaase the Klippuswamy 
export of Sesamum 011-
seeds. I 

1:r 
., 
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64. Need to accord leaal .anc-
tion to the 1 '_point pro-
,ramme to ameliorate the 
condition of the minorities 
10 a. 10 expediie III 
implementation cfl'ectively. 

6'. Need to scad a .tudy team 
to assess the dama,e caUI-
ed due to hailstorm in 
Gwalior-Chambal divi-
sion and al.o provide 
financial auistance to .met 
the situation caused by 
droullht conditions in 
Madhya Pradesh. 

66. Need to take necessary 
measures to check the 
spread of epidemic In 
Kalahandi district in 
Orissa and also set up a 
Development Board for it. 
overall development. 

67. Need to clarify the lua-
,ested price of VIIrlous 
brands of ciaaretlell after 
the announcement of new 
excise duty on ciaarettCl. 

68. Need to take necessary 
mealures to start cOnstruc-
tion of Ganaa Barreae in 
Kanpur. 

69. Need to sanction a rail-
way bridp over Saryu 
river in Tanda retion of 
Falzabp.d di.trict in Uttar 
Pradesh. 

70. Need to clarif, the Govern-
ment' •• laDd OIl tbe recom-
mendalloDi of Pror. Chat-
topadh)a Report In. respect 
oU)elhl llebool lcachen. 
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Sbri G.M. 
Banatwalla 

8bri Krishna 
SiD,h 

Shri Jaaannatb 
Patnaiit 

Smt. Kishori 
Sinha 

Shrl la,dish 
Awuthl 

Shrl It.p. 
Suman 

Bbrl Baju BaD 
lU)'aD 

I 
J 
1 
I 
I 
I 
I 
I 
I 
I 

4 

H. M. 

12.3.1987 o 17 
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7 I. Need to take over Radha 
Krishna Mills (Textiles) at 
Coimbatore. 

72. Need to mer,e all the 
public sector banks into 
a National Sank and 
constitute a National 
Commission to enquire 
into the customer service 
of banks. 

73. Need to set up a pilot 
plant by Steel Autbority 
of India Ltd. at Daitri in 
Orissa. 

74. Need to protect the in-
terests of cane ,rowers in 
Punjab and other State. 
of the counlry. 

75. Need to take necessary 
steps to ensure reasonable 
price of mustard and 
grams to the farmers. 

76. Need to provide financial 
help 10 Uttar Pradesh 
Dairy Cooperative Fede-
ration by National Dairy 
Development CorporatioD. 

'7. Need to complete con-
struction of dam on Nara-
yani river to save Dooria 
DIStrict of Uttar Pradesb 
from tbe fury of floods. 

78. Need to ensure mat clur-
anee to varioul projects 
in Viabarbba reaiOD of 
Mabarasbtra is not "eld 
up on account of Porest 
Conservation Act, 1 ~  

Shri p. 
Kolandaivelu 

Shri K. 
Ramamurthy 

Shri Sriballav 
Panigrahl 

Shri Salwant 
Singh 
Ramoowalia 

Shri Sitbal 

Shri Umakant 
Millbra 

Shri Ram Nqina 
Miabra 

Shri VII .. 
MattOlDwar 

I 

J 

1 

I 
~ 
I 
I 
I 

H. M. 

18.3.1987 o 10 
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79. Need to set up a Tribunal Shri A,C. I to solve the Cauvery water Shanmugam 
dispute. I 

I 

80. Need to establish a petrol 
I 

Sbri Satyanara),an I 
depot in Ujjain city of Pawar I 
Madbya Pradesh. J 

81. Need to set up a high po- Shri Oal Chander 1 
I wered Committee to Jain 

I enquire into the afi'aiu of 
the sick industrial units 
and sUBgest action aaainst 
the guilty persons. 

82. Need to ~ t up a T.V. Smt. Usha Verma 
tower in Khiri-Lakhimpur 
in Uttar Pradesh. 

83. Need to amend suitably Shri Srikantha 
the Handloom Reserva- Datta 
tion Order to safeguard Narasimharaja 
the interests of workers Wadiyar 
employed in powerlooms 

units in the country. 

84. Need to introduce 'Paddy Dr. Chander 

t 19.3.1987 
0 12 

Scheme 
, 
in all the deve- Shekhar 

lopment blocks of Eastern Tripathi 
Uttar Pradesh for amelio- I 
ratina the condition of the I 
paddy growers of tbe re- I 

I gion. 
t 
I 

85. Need to aive clearance to Shri Ramashray I 
the Mullana Dam and " ... d linah I Punpun Daraha ProFts 
pending with Central lWa- I 
ter Commission and I in- I 
elude them ID Scverub rive I 
Year Plan. I 
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86. Need to set up a Munsif Shri Mohd. 
Court at Alilaoj in Etah Mahfooz Ali 
district of Uttar Pradesh. Khan 

87. Need to construct a perma- Shri Ganp Ram 
nent ~ over Yamuna 
river near Shankarpur in 
Alra district of Uttar 
Pradesh and dtclare 

I Patehabad Tehsil as dacoit 
affected area. I , 

88. Need to give early c1ear- Shri SribaJlav I 
ance to various projects of Panigrahi I 
Orissa State for rapid in-

J dustrialisation. 

89. Need to streamline the fa- Shri Shanti 

1 mily welfare policy in the DhariwaJ 
country. 

I 
I 

90. Need to take necessary Shri Pratap Bbanu 

I mellsures for development Sharma 
of tourism in Vidhisha 
and Raisen districts of 

I Madhya Pradesh. 

I 
91. Need to sanction the pen- Shri Kesbavrao I 

ding irrigation projects or . Par'hl I 
Bhandara district of 
Maharashtra. 

92. Need to give clearaflce to Sbri Birbal I Sidmukh and Naubar I Canal Proiects of RaJu-

t tban. 

93. Need n.3."" 0 II 
to talce necessary Shri Virdhl 

measures to supply Nar- Cbander Jain 

I 
mada Water to "rmer 
and Jalorc districts of 
Rajasthan for irrigation 
purposes, 
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94. Nred to set up a reYolvinl 
fund to lafeauard the ~ 

tcrests of tobacco Irowen 
In Andhra Pradesh and 
direct Tobacco Board to 
start purchase of t9bac:cO 
at minimum ~ t 

prices. 

'5. Need to  brioa the pay 
IIC8les or Public Sector em. 
p10yees at par with the 
pay scales of t ~ Go. 
vcrDlDCDt employCCl'. 

9'. Need to elIteDd Gwalior-
ebbapra Mail upto Aara 
and also provide its t ~ 

paae at Moreoa station. 

t7. Need to set up Ii 8upr 
mill in Sbikobabad . Tehail 
in Mainpuri district of 
Uttar Pradesh to iIbprove 
the economic conditioD 
or the farmers or the ~ 

aIoD. 
I 

I 

'8. Need to direct Modero 
Food Industries to -=1 Up' 
food processing ~ t ' 
in Mithila re,;on or'Nor&b 
Bihar. ! 

I 

't. Need to undertake purvey 
of Ohaira river in Uttar 

I  I ~ ,to ~ ' it all' 
a Natioaal Watcrw.,. 

! 
JOO. Need to ClI:tClld t~  Cal-

cutta-RourkeJa, Vayudooa 
service to Jbarsuauda in 
Orissa. ! .. 
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Shri V. Sobha-
nadresware Rao 

5hri Ajoy Biswas 

Shr/ Kamodllal 
Jatay 

Shri GllIIIIa Ram 

,Dr •. Q.I. Ilajhans 

II 

Ibri IUj Kumar Itai 

Ihri Sr.&aJl8'f' 
Paniarabi 

I 

I 
I 
I 

I 
I 
I 
) 

1 
I 
I 
I 
I 

I 
I , 
I 
I  ' 
I 
I 
r 

~ 
I , 

4- 5 
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J 0 I. Need to cbange the timings 
of COHS dispensaries in 
Banplore city. 

J 02. Need to consider revising 
the rates of fines as pres-
cribed in our Acts for 
various crimes. 

I 

J03. Need to provide immediate 
relief to the weaven of 
Janta aarees in :Tamil 
Nadu. 

1 04. Need to nationalise sugar 
industry in the country. 

lOS. Need to develop tourist 
places in Bihar aqd also 
include the State in th: 
tourist itinerary of VVIPa 
visiting India. 

106. Need to declare the cur-
rent year as a 'Coopera-
tive Year'. 

107. Need to set up an I atomic 
power plant at Kaila in 
Karnalaka to ~  

power crisis. 

108. Need to accord clC'&rance 
to tbe projects based on 
the recommendations of 
tbe National Westelands 
Development Board for 
proper utilisation of wale-
lands in the country. 

109, Need to extend I~  pay 
scales of pharmacists of 
Central Government to the 
pbarmacists workil1l in 
Union Territories. 
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Shri V.S. Krishna I 
lyer I 

I 
I 

Sbri Ataur Rahman I , 
I 
I 
I 

Shri R. , 
Jeevarathinam I 

I 
I 
I 

Dr. P. Vallal I 
Peruman J 

Dr.C. P. Thakur 

Shri Krishna Partap 
Sin,h 

Shri V. Krishna 
Rao 

Shri Chintamani 
Jena 

Dr. A. Kalantdbi 

1 

t 
I 
I 
I 

\ 
I 
I 

4 

H. M. 

, 'I 
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110. Need to extend adequate 
financial assistance for 
afforestation in hilly rcSi-
001 of Uttar Pradesh. 

111. Need to revive the Crop 
Inlurauce Schcme in Rajas-
than. 

112. Need to live financial 
assistance to States to 
develop irrisation facilities 
takin. into account the 
district as a unit. 

113. Need to considcr inclusion 
of Malthi1i lansult,8e i D 
the Eighth Schedule of 
the Constitution. 

114. Need to provide additional 
railway lines in Bilaspur 
district of Madhya Pra-
desh. 

115. Need to direct tbe State 
Government to ensure 
timely payment or com-
pensation to farmers for 
land acquired for publ,!: 
use in the tribal district or 
Bastar iD Madhya Pradesb. 

U6. Need to issue a 1IOIlUUe-
morative stamp in ~  

of Maharishi Dadhichi. 

J 11. Need to take neassa.". 
measures to help tbe small 
IICWspapen in the C:OWllry 
particularly thUle published 
in the rural areas. 
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Sbri Harish Rawat 

Shri Ram Slnsh 
Yadav 

Shri Vijoy Kumar 
Yadav 

, 
I 
I 
I 

I 
I , , , 
I 
I 
J 

Shrl Abdul Hannan 1 
ADsari I 

Dr. Prabhat Kumar 
MMhra 

Shri Mankuram 
Sodi 

Shri Mada. P ~ 

IIHi VUIIS 
Muttemwar 

I 
, 
I 
I 
I 
I 

I 
I , 
I 

\ 

I , 
I 
r 
I 

r 
I 
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118. Need to ensure supply of Shri Ram Nalina I food,rains, given an grants- Mishra 
in-aid under Rural Em-

f loyment Scheme, to the 
labourers particularly in I Deorla and Ballia districts 
of Uttar Pradesh. 

119. Need to extend the rebate Shri 
I p. Kolan- I 

facility to handloom indus- daivelu I try and also to restore I rebate period to 60 days. I 
120. Need to conduct survey to Shri Mohd. Mah- I 

examine the feasibility of fOOl Ali Khan I 
setting up tobaeco indus- I 
try in Public sector in I 
Aliganj Tehsil in District I 
Etah of Uttar Pradesh. J 

)21. Need for a ban on Lottery Shri Anadi Charaa 1 system in the country. 035 I 122. Need to exempt turmeric, Sbri Anoopcband 
chilli and coriander from Shah I 
the levy of eltcise duty. , 

I 
123. Need to direct SUlLar mills Sui Kanda Pra- I 

to purchase entire supplies sad Rawat I 
of cane in the country. I 

124. Need to revise the present Shri p. Pcnchallaih I 
I metbod of calculating the I loss for assessing the pay-

ment under Crop Insurance I Scbeme. 

~ 125. Need to conduct research Dr. Chander She- 21.3.1911'7 0 II 
on adverse effects of khae Tripathi 
eucalyptus trees on human , 
belnp and fertility of the , 
soil. I 

126. Need to continue the fune- Smt Madhuri 
, 

tioninll of TV centre at Singh I Purnea and not to shift 
it to any other place in 
Bihar. I 
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127. Need to set up rruit based Shri K.D. Sultan- I 
industries in various parts puri I 
of Himachal Pradesh. I 

I 
128. Need to ensure impJe.nen- Sbri Ramashray I 

tation of the Land Co'iJinl Prasad Sinlh I 
Act and payment of mini- I 
mum wales to Har'ijans I 
andweakcr sections in tbe I 
country particularly in I 
]ehanabad area of Bihar. ; 

129. Need to set up a TV relay Sm!. Prabhawati 1 Centre in Motibari, Bihar Gupta 

130. Need to implement the Shrl Jagdish 
recommendations made by Awasthi 
tbe Working Group of the 
PlanniDS Commission for 
the economic development 
of the dacoit infested ,areas 
of Kanpur, Hamirpur. 
Etah, lalawar and other 
districts of Uttar Pradesh. 

13l. Need to increase the reser- Shri R.P. Suman 
vatlon quota at Akbarpur, 
Malipur and Gosainganj 
railway Itations of Uttar 
Pradesh and also open a 
godown at Altbarpur, Rail-
way junction. 

In. Need to expedito the esta- Shri Kali Charm } blishment of an Agricu)- Saltarpyam 30.3.1987 0 13 
tura' Research Centre at 
IChandwa in Nimar rqion I 
of Madhya Pradesh. , 

113. Need to give clearalice to Shei K. Rama- I 
tbe proposed Thermal cbaodra Reddy I 
StatioD in RayaJaeema and I 
Include It in tbe Seventh I 
Five Year Plan. \ 
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134. Need to take nC8eSsary Shri Ram Bahadur I 
steps to protect j Saran Sin,h I 
district In Bihar from I 
devastation caused by I 
floods and erosion of river t Oan,a. 

I 
I 

IH. Need for construction of Shel Harish Rawat I 
roads by DeBR in ,border I 
areas of Pithora,arh dis- I 
(rlct in Uttar Pradeih. I 

I 
136. Need to take necessary Shri Abdul Hannan I 

measures for ~  Ansari , 
Kamla Canal Project in 
Madbubani district of I 
Bihar. ) 

137. Need te take necessary Dr. C.P. Thakur 1 
measures to improve rail 

, 
facilities in Bihar. I 

I 

Need to take ~  
I 

138. Smt. Madhuri I 
measures to prevent theft Sinah I 
of precious antiqlies in I 
Bihar. I 

I , 
1 I 

139. ~  to live "UuCfDploy- . ' Shrl Shanti Dhari- 1 
ment allowance" '0 the wal I 
unemployed youth' of the t 
country, I 

! ~4  Need to direct thi com- SlIti Radhakant 31.3.1'987 0 13 
mercial banks in: Orissa Digai I 
to help the Sc'eduled 

I ' . . Castes' ' ·ilncl SCheduled . 
Tribes Developmel1t Pin-

I ance Cooperative ~
tion in disbunc:m ( and 
recovery of loans. 

, 
I 
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J 41. Need to take stops to Sflri K.D. Sultan- I 
eusure compliance of the puri I 
directions issued in regard , 
to appointment of SC .t I ST candidates to various 
Government posts. I 

I 
142. Need to formulate a Shei Muhiram I 

Scheme for laying pipeline Salkia I 
for natural gas in Assam I 
and make provision for I 
adequate funds. , 

143. Need to have a scparate Shri Sriballav I 
division for proper Paaiarahi I 
management of coalfields l 
in Orissa Stale. I 

I 
144. Need to prOvide sufficient Shri Parlll Chaliha I 

funds to the State Govern· I 
ment of Assam for under- I 
takina permanent flood j control measures. 

145. Need to construct a tele· Shri G.S. Basava· 1 
phone exchange building raju 

t at Tumkur and also Pro-
vide STD facility at Tiptur I 
exchange in Karnataka. , 

146. Need to make available Dr. Chander She-
ATS and anti-rabies khat Tripathi 
vaccines at a reasonable 
prices. 

147. Need to take early decision Shri Lakabman 
on the integrated proposal Mallick 
of deveiopina Paradeep , 
Port. 

f 
148. Need to waive customs Sbri Umakant 1.4.1987 0 12 

duty on the import of Mishra 
wool to protect tbe carpet 
industry in the country 
particularly in Mirzapur I Bhadol in Uttar Pradesh • 

. - --
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149. Need to set up an ordnance 
r"ctory in "annu. or 
Dallloh district of Sagar 
division in Madhya 
Pradesh. 

ISO. Need to send a 
central team to namine 
the situation arising out of 
acquision of land of 
Adivasis in Dudi and 
Robertsganj areas of 
Mirzapur district in Uttar 
Pradesh and arrange to 
return their land to them. 

1 S I. Need to arrange payment 
of ~ to the wurkers 
of the Tobacco Company, 
Bikkavolu in Andhra 
Pradesh and take steps to 
reopen the factory. 

1 S 2. Need to allocate sufficient 
funds for early completion 
of Rapid Transit ~t  

between Madras Beach 
and Luz. 

1 S 3. Nee d to give adequate 
~ t  to the lando· 

wners whose laads has 
been acquired for settins 
up industries in Bilaspur 
district of Madhya Pradesh 
and also provide employ. 
mont to the local people. 

154. Need to set up an office 
of Rcalonal Manascr of 
State Bank of India at 
Berhampur In Orissa and 
also open It I Branch at 
Aska. 
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Shri Dal Chander 
Jam 

Shri Ram Pyare 
Pan/ka 

Shri Sri Hari Rao 

Shri A C. Shan· 
musam 

J 
Dr. Prabhat Kumar 1 
Mishra 

I 
I 

Sbri Somnatb Ratb ~ 
I 

\ 

4 

H. M. 
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1 S S. Need to restore the direct 
Indian Airlines flight from 
Delhi to Jabalpur. 

Need to provide financial 
assistance to the tune of 
Rupees fifty crores to the 
State Government of 
Bihar for construction of 
pucca and all weather 
roads in Jhanjharpur area 
of North Bthar, 

1 S 7, Need to extend necessary 
assistance to the fishermen 
of Goa and the Goa 
Fisheries Cooperative Bank 
Ltd. 

1 S II, Need to provide relief in 
Income-tax to workers 
employe.1 in Government 
and public sectors, 

159, Need to give clearance to 
Mangalore Rc:finery Pro-
ject of Karnataka, 

160. Need to provide STD 
facility in Gond,a, Shan-
dara and Tumsur in 
Mabarashtra and also 
extend the capacity of 
telephone exchange at 
these places, 

t 6 J. Need to make reasonable 
payment to An,anwadi 
workers in the country. 

t 62. Need to consider the rro-
posal of settinl up of a 
Security Printing Press 
wirh a mint in Karnataka. 
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Shri Ajay Mushran 

Dr. G.S. Rajhans 

Shri Shantaram 
Naik 

Shri Ajit Saha 

Shri V.S. Krishna 
Iyer 

Shri Keshavrao 
Pardbi 

Shri BaJwant Singh 
Ramoowalia 

Smt. Basavarajes-
wari 

i 
I 
I 
I 
i 
I 
I 
I 
I 
J 
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I 
I 

4 
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163. Need to take necessary Shri Vilas Muttem- I steps to control the filaria war I 
in Ch.lndrapur, Bhandara I 
and Gadchiroli districts of I 
Maharashtra. I 

I 
] 64. Need to take necessary Prof. Chandra I 

measures to ensure pay- Bhanu Devi I 
ment of remunerative I 
price to the ca ne growers I 
in Northern Bihar. I 

I 
165. Need to provide old age Shri Amarsinh I 

pension to agricultural Rathawa I 
labour in the country. I 

I 
I 

166. Need to improve trans. Shri Pratap Bhanu I 
port facilities in Madhya Sharma ~ 3.4.1987 0 10 
Pradesh to accelerate the I 
economic development of I the State. 

167. Need to amend the Rail- Dr. S. Jaaatrak-
way Accidents (Com· shaltan 
pensation) Rules and let 
up one: man standing tri-
bunals for setting accident 
c1clims. 

]68. Need to ensure that the Smt. Kishori Sinha 
L P.O. meant for domestic 
use is not diverted for 
commercial use by the 
dealers for monotary gain. 

169. Need to consider the feasi- Shri Mohd. Mab-
bility or developing Soron fooz Ali Khan 
town in Etah, Uttar 
Pradesh as a tourist J resort. 
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)70. Need to issue necessary Sbri Bannri Lal 1 instructions to Kamptee Purohit 
Cantonment Board autho- I 
rities to stop collecting I 
taxes on movement of I 
goods and also remove 

, 
barrier installed on Nag. I 
pur-Jabal pur National I 
Highway. I 

I 
] 71. Need to provide financial Shri K.D. I 

assistance for construction Sultanpuri I 
of roads and other com- I 

munication facilities in 
Himachal Pradesh. 

172. Need to look into the Shri Hussain 
reasons for dropping the Dalwal 

I Aluminium Project at 
Ratnagirl in Maharashtra I 
during tbe Seventh Plan. 

I ] 73. Need to starl a minicen- Shri P. Namgyal 
sus in Kashmir valley and t 6.4.1987 0 09 
Jammu region for grant-
ing Scheduled Tribe Slatus I 
to the people of Ladakh. I 

174. Need to introduce a super Shri Chimata 
I 
I 

fast express trllin frorn Sambu 

I Tirupathi to Jammu and 
name it 1\5 'Balaji EII:- I 
press.' 

17.5. Need to develop H .. rdia Sbri Rllm Bahadur 
Tal in Saran district of Sinah 
Bihar. I 

I 
176. Need to provide financial Shri Sriballav I 

assistance to the State Paniarahi I 
Government of t~  for I 
construction of a stadium I 
by DcOiarh Municipal , Council Or'ssa id the 
memory of Smt. Indira 
Gandhi. I 
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177. Need to conoect Kandla Smt. Usha I 
with Ahmedabad and Thakkar I 
Jamnalar by Vayudoot I 
service. J 

178. Need to enact law to bln Shri Anadi 
the evil practice of Charan Das 

, 
human/animal sacrifice in I the country. I 

179. Need to set up a mai::>r Shri Vilas I industry in Garchiroli Muttemwar I district of Maharashtra, 

I 
180. Need to streamline the Shri Kamla Prasad I procedure for collection Rawat 

and distribution of milk 
, 

and surply 'oil cake' to I 
fanners at cheap rate by I 
stopping its export. 

, 
I 
I 

I fs 1. Need to develop Datia Shri Krishna I 
and Bhind districts of Singh ~ 8.4.1987 0 11 
Madhya Pradesh as I tourist centres of national 
importance. I 

I 
182. Need to develop Kesaeia Smt. Prabhawati I 

Village in Bihar as a Gupta I tourist centre, I 
183. Need 'to take necessary Prof. NirmaJa 

measures for afforestation Kwnarl 
of Aravali hills in Sbaktawat 
Rajasthan. I 

184. Need to provide more Shri Ananda I railway facilities in North Pathak 
Bcn,al. I 
Need to open aD All Jndia Shrl P. 185. I 
RadiO Station at Perun- Kolandaivolu J dural in Tamil Nadu. 
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186. Need to review the new Smt. Chandra 1 
policy regarding coal Tripathi I 
distribution to safesuard I 
the interests of the coal I 
consuming units in Nor- I 
thern India. I 

I 
187. Need to construct a new Shei Ajay I 

aerodrome al Jabalpur Mu,hran I 
with all necessa ry facili- I 
lies including that of oiShI I 
landing. I 

188. Need more Post Shei Anoopchand 
I 

to open I 
Offices in rural areas Shah I 
~  at ~  and I 
Palghat Talukas of Thane 

I district of Mah:' rashtra. 

189. Need to impart a nti·d rug Smt. Kishori 
I 

educatil)n right from Sinha I 
schol.1 level and consider I 
introc'ucing death penalty I 
to ~  dc:uling with I 
narcotIcs. I 

190. Need 10 take necesS'try Shri Deep Naraln I , 
m .. ~  to .. nsure ade- Ban Mahant I 9.4.1987 0 11 
qUllte supplies of water ~ 

for drinking and iniga· I 
tion purposes in Balram- I pur area of Gonda 
districl of Uttar Pradesh. 

191. Need to provide central Shri K. 

assista ncr to save the pea- Ramachandra 

pie of Rayalaseema area Reday 

in Andhra Pradesh from 
recurrin. drought. 

192. Need to provide .. parcel Shri P. 

van facililiu at Gudur Penchalalalt 

Railway ltation in Nellore 
districl of Andhra Jiradesh 

for transportins lemons 

to places like Delhi and 

Calcutta. 
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193. Need to amend Forest Shri S.S. Bboye I 
Conservation Act, 1980 I 
for the development of I 
Adivasi area in Maha· I 
rashtra. I 

J 
194. Need to give morc , owers Shri Lala Ram 1 to the ~  ap- Ken I 

pointed by [he Govenr-

I ment for the welfare of 
Scheduled Castes and I Scheduled Tribes. I 

19S. Need to take necessary Shri V. Krishna I 
measures to give relief Rao I 

I to the drought affected 
I people of Chikkaballapura 
I 

area in Karnataka. 

I 196. Need to provide more Shri Somnath 
travelling facilities to the Rath 

I people of Orissa to Surat 
I and Ahmedabad. 
I 

197. Need to construct bridges Shri Ram Bhallat t 10.4.1983 0 09 

over Karch and Bagmati Paswan 
rivers in Darbhangl and I Samastipur districts of 
Bihar. I 

198. Need to sanction higher Dr. Sudhir Roy 
, 

rate of SUbsidy to Tuber- I culosis Hospital, Andul 
Road, Howrah to ensure 

I 
better services to ESI 
patients. 

I 
199. Need to construct a new Shri Kalicbaran I over-bridge at Khandwa Sakargyam 

I junction in Madhya 
1 Pradesh on priority baSIS. 
1 

200. Need AIR Shrl Satyanarayan 
I 

to open an I 
centre at Ujjain in Pawar 

J Madhya Pradesh. 

----
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21H. Need to formulate a 
scheme for providing 
drankirg water to various 
towns in tbe country 
particularly in Uttar 
Pradesh and allocate ade-
quate funds for tbe pur-
pose. 

202. Need to develop Sbrang-
verpur·Cbauraghat area 
of Phulpur fl'gion in 
Uttar Pradesh as a tourist 
resort. 

203. Need to brinll Bhayander 
Telephone Exchange under 
Mahanagar Telephone 
Nigam Ltd. 

204. Need to give financial ass i-
lIance to the Stale Govern-
ment of Karnataka for the 

~t of sugar-cane 
in the statc. 

20S, Need to make ~  

changes in judicial Service 
Recruitment Rules to en. 
sure 20 per cent reserva-
tion for women in these 
services. 

206, Need to lid up a Door. 
daRhan Kendra with 
studio facilities at Jammu. 

207, Need to construct rail-cum-
road bridae on river 
Krishna conDectln. Re-
r alia and Macbillpathaam 
durin, tbe CUfllMt Plan 
period, .•.. 
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Dr. Chandra 
Shekhar 
Tripatbi 

Shri Ram Pujan 
Patel 

Shri Anoopchand 
Shah 

Smt. Basavara-
~  

Shri Shantaram 
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Shri Janak Raj 
Gupta 
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Ratnam 
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208. Need to en!ure remunera-
tive price to tobacco 
growers in the country. 

209. Need to take steps to 
ameliorate the condition 
of scheduled castes and 
scheduled tribes in the 
country. 

210. Need to provide adequate 
facilities in Agra for pro-
motion of international 
tourism. 

211. Need to recOlJnise the 
higher course or Sri 
Aurobiac1o International 
Centre of eduCation, 
Pondicherry as equivalent 
to B.A. and SSe. courses 
of other Universities in 
the country. 

212. Need to t ~ urgent neces· 
sary steps to coovert tho 
manual exchanp in Oirldih 
dirotricl of Bihar into all 
automatic exchanp. 

213. Need 10 ta ke neces1ary 
measures for preservation 
and exhibition of the relics 
of Buddhist atupas and 
othcr iteIM cxca"atcd in 
Lalitairi and Udaygiri re-
liom of Cuttack ~ t t 

in Orissa and providc 
necessary faCilities rer the 
tourists. 

l14. Need to prov;de adtquate 
funds f"r the development 
of Waltair ratlway .atlon 
in Andhra Pradesh. 

3 

Shri B.N. Reddy 

Shei Somnath 
Rath 

Shri Nlbal Singb 

Shri Chintamani 
Jena 

Shri Sarafraj 
Ahmed 

Sml. Jayanti 
Patoaiic 

Shrt P. Appal .. 
naraslntham 

J 
J 

1 
I 
I 
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I 
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I 
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I 
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J 
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215. Need to eet up a rOgiooal IIhrl Ram Babadur 

railway bc8dquartcr iD Sioah 
PatDa city. 

216. Need to develop .... rioul Shrj Ntrmal 
reJiaioul pJaces of Ayodbya Kbatri 

J aDd Faizabad for promo.-
tion ot tourism. 

217. Need to eend a hiah leavd IIlrJ Itam Pyara 

1 
committee to look into Panika 
the implementation o( 

labour Jaws in Mirzapur 
district o( Uttar Pradelb. , 

218. Nee. to take necessary stut Birbal I 
mealUres to provide resi- I 
dential plots and funds I , 
under 'Spc:c:ial ComJlonenr r 
Plan' 10 the Harijans in 

, 
district Oanp.oapr of I 
Rajastban. I 

119. Need to fbi dit't'eret1l yar- 8bri Hatith Ita ... at 
1 
I 

dstickt for aDacalion of 

t 20.4,1981 " of fundi 10 lDlall (armera 
under the NREP and 

r RLEOP &ebemes (or the 
hilly lelia.. 01 th.cowy t 

t 
try. , 

t 
220. Need to ~ adequate Sf:rrl Katf lalft f 

compensation to rirmen. ~"'1  t 
of Dareliaanj, District I 
Baall, whose lao have 
bee acquired by the 
Dcpalfmeot o( Tourisll1. 

221. Need for earl'y ~ t I  o( Slrri ~  tJed'di. 
repIIir work on Trivaftdrum 
Kanyakurnari National 
Hiafrwa,. 

·1"1 -. :II n Ii" '3; ... ;;;a ''":t.I'ii::"," .- ... ....... --·c !." 
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222. Need to continue the Sbri Cbintamani 1 
facilities orovided to Bala- lcu I 
lore district of Orissa I 
under 'No-Industries Dis- I 
triets' upto 31 It Marcb, I 
1988. 

~ 
223. Need to take ~  Sbri C. Janla I 

~  for tbe develop- Reddy t 
ment of Telen,.na R8ion 

, 
of Andbra Pradesh. J 

224. Need to take ~  Shri Kamla 1 
measures to increase the Praaad Rawat I 
production of oilseeds in i 
the country. I 

I 
225. Need to set up more SIlri K.N. t 

units of Bharat Heavy Pradban I 
Electrical Ltd., in ~ 

Madhya Pradesh. I 
I 
I 

226. Need to lift ban on c:rea- Prof. Narain Chand t 
tion of new poslS and Pacasbu I 
fillin, up of the existinl 

\ vacancies in Poslal and 
Telecommunications 0c- t 
partmcnts. • , 

227. Need to set up monttor. Sbri Mantu Ram ~ 21.4.1987 0.12 
ina committees to look Sodi I 
into the development 1 
works in Bastar district of , 
Madhya Pradesh. , 

• 
:228. Need to isl"llenecaBary Sllri ADoat' I 

instructions to LPG dis- Cban4 Shah I 
trib .. ors of ~ to 

I .orc LPG cytindera in 
proper ,odown. and not 
on roads or footpaths. I 
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229, Need to withdraw the 
rccenl Increase 10 excise 
duty on woad parth:). 
boards and fibre boards. 

230, Need to lIet up a 'Thermal 
Power House' in Dobri-
llhat of Azamprh district 
of Uttar Pradesh, 

231. Need to elltend electriC 
train (rom Madras to 

3uDurpct. 

232. Need to proVide mote 
trains (or Dhandara district 
or Maharaahtra, 

233. Need to prol'ide necessary 
alsiltance to the ~ 

ment of KeraJa to meef 
the drOlJlht situation in 
the !tate particularly in 
Atlapaddy region ot tb. 
Western Oball. 

234. Need to expedite issue o( 
licences (or openin. o( 
banl branc&es HI Cuttack 
and Koraput di'ltric:tI a( 
Orissa under Branch 
ElIpaflaio!i PrOJl'1U'lltne of 
the Reserw Banll, of 
India. 

l3'. Need to ptoi'ide a rB'l1 
system (or Dllllialore.eity 
to meet its increasi., 
transport ddlUd. 

236. Need fa ler 011 8' .... rat: 
lupr (actory in Mithibr 
_ion In North Bihar. 

84 

3 

Dr. Sudhir R.oy 

Ibti Raj Kumar 
Rai 

Dr. ChiDta Mohan 

Shtl Keshl1vraO 
P .. rdhl 
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244. Need to ~ t t new fast Shrl Oal Cbander 
traiDS from Banaras to Jain 
Bombay and from Allaha-
bad to Ahmedabad. 

24S. Need to aa:ept the rccom- Shri Basudeb 
mendations of Fourth Pay Acharia 
Commission regardinl 
.rant of eX-lratia payment 
to CPF retirees. 

246. Need to avoid discrimina- Shri Balwant Sinlh 

I tion in the matter of Ramoowalia 
issuaDeC of passports to I 
the people of Punjab. I 

247. Need to construct a bridae Shri P.R.S. I 
OWl' railway crossing at Venkatesan I 
ThirupepaJiyar town in I 
Tamil Nadu. J 

218. Need to take appropriate Sbrl Anad! Charan 

1 lteps to improve the Das 
condition of rickshaw 
puIJon in tbe country. I 

I 249. Need to declare the city Shri S.O. Obolap 
of Ulhunapr an Ordna-

I lICe Factory area of ThaDe 
in Maharubtra as named 
city. I , 

2'0. Need to properly rehabtli- Smi SribaDav I 
tate the people ~ Panillrabi 

t al a r_lIlt of ICttIDl up of 
Super TbcmaI Power , 
Statioo at Talc_ in I 
Ori_. I 

25 l. Need to tale .teps to Prof. K. V, ~ 24.4.1987 0 10 
protClCt tbIr anlre coutsl Thoma, I 
belt of KeraJa from se.- t 
erolfoD. • 

I 
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252. Need to open a TV relay Shri G. Bboopatby I 
station at RamaJ\lI1dam I 
In Andbra Prads,h. I 

I 
253. Need to introduce another Sbri V.S. Krishna I 

I 
direct train between Iyer I 
Banaalore and Bombay. I , 

254. Need to develop railway Shri Jagannath I communication aysmo in Patnaik 
Orissa State ror Its overall I 
development. I 

I 
255. Need to enact leaislation to Shri V. Krishna I 

ban Dcvdasi system in the aao J 

country. ) 

256. Need to provide special Shri Srikantha Datta I central assistance to the Narasimharaja 
J Government ef Karnataka Wadiyar , 

to meet the drouaht situa-

I lion. 

I 
257. Need to lay new railway Shri S. G. 

, 
line froID Kalyan to Gholap ~ 

Murbad in Maharashtra. I 
J 
I 

2$8. Need to take immediate Shri Lakshman j 

steps to chcck the large Mallick , 
~ drop outs of SC/ST 1 

students In Koraput. I 
Pbulbani and Kalabandi I 
districts or Orissa. I 

t 
~  Need to take nCQCU8ry Shri Umakant I 

mcaaUI'Clll to meet the Miabra I 
_lout situation ariailll I out of 1M abortap of , 
drinkiDi water in GyaDpur 

I Tcbail of Varan .. i district 
in Uttar Pradcall. I 
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260. Need to take necessary 
measures to overcome the 
drinkilJl water crisis iD 
MidDapur and Kharagpur 
tOwnl of West Ben,a). 

261. Need to allow r"rm:ng of 
opium In Chambal District 
of Madhya Pradesh. 

262. Need to IClod a Central 
team to Naspur to assess 
and review the functioniog 
of Model Mills. 

263. Need to supply energy to 
Kerala from I{alpakkam 
aDd Ramaaundan Central 
Projects and .110 let up a 
thermal power plant in 
Kayam Killam. 

264. Need to provide T.V. 
transmis.ion facilitiea in 
Malyalam at Palaahat 
thfOUlh microwave. 

26S. Need to restore the .ystem 
of lupplying coal by rail to 
the industrial units io the 
c:ountry • 

266. 1'ieed to tate up tbe cons-
truction of the Shivallk 

. project inctudjna the Swan 
Channelisation project of 
Himachal Pradesb, before 
the cod or 7th Plan. 

267. Need to tale I~' to 
revi" tbe Ilea., water 
plaot at TaJcher. 
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268. Need to take ncocssary Sbri Nit,. Nand ~ 28.4.1987 measures to check tbe Muhra 0 10 
spread of various diseases I 
in tribal areas of Orissa. I· 

269. Need to render financial Sbr! Sri Hari Rao 
assiltance to tile State 
Government of Andbra 
Pradesh for providin, 
drinkin, water to East 
Godavari district and also 
clear Polavaram project. 

270. Need to re-examine tbe Shri Jujbar Sinab 
SC/ST reservation formula 
for Bengali families settled 

J in Rajasthan. 

271. Need to take necessary Sbri Raj Kumar 1 measures to provide drink- Rai 
ing water in tile country I particularly in eastern dil-
tricts of Uttar Pradesh. 

272. Need to sbift tbe bead- Shri Sriballav I 
I quarters of the South- Paniarabi 

I 
Eastern railway to Orissa. 

273. Need to allow the Parmer Shri Madhusudan 
Cooperatives to set up Vairale 
sqar factories of tbe 
capacity of 12.50 TDC. 

274. Need to restore full excmp_ Sbri R. Dbanus-
tion of import duty on kodi Athithan 
VCM or continue the pre-
budset position of import 
duty of 10 per cent on it 
to prevent closure of MIl. 
DharallJ8dhra Chemical 
Works Ltd. in Tamil 
Nadu. -
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275. Need to take steps to pro- Shri Sanat Kumar I 
tect the villagers and their MandaI ~ 29.4.1987 0 10 
cattle from tilers escapinl I 
from the Tiger Project of I 
Sunderbans in West I BcnpJ. 

I 
276. Need to initiate immediale Shri Aziz Qureshi I 

action to counter Pakis- I taD's antl·lndia propa· 
landa and reassure Arab I 
countries of India's unc- I 
quivocal support for their I 
cause. I 

277. Need give financial Dr. A Kalanidhi I to I 
assistance to the State I 
Government of Tamil I 
Nadu to the tune of I 
R.upees Thirty crores to I 
overcome the acule scar- I 
city of drinking water in I 
Madras city and also I 
implement Krishna water I 
scheme. J 

278. Need to set up 'Bithoor Shri Jagdish I 
Development Authority' Awasthi 
for overall development of 
Bithoor town in Kanpur 
district of Uttar Pradesh. 

279. Need to initiate talks with Dr. O.S. R.ajhans 
the Government of Nepal 
for the construction of a 
multi-purpose hilh dam 
on the river Kosi at Bara-
hakahetra. 

280. Need to tet up National Prof. Narain Chand 
Cultural Council as an Parasbar 
apex body to coordinate 
tbe activities with State 
academies etc. to provide 
incentives to the writers of 
reaionallanlUlles . 
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281. Need to connect Gopal-
pur·Bbubaneswar by Vayu-
doot service aJld extend it 
to Andhra Pradesb. 

282. Need to provide financial 
assistance to the State 
Government of Andbra 
Pradesh to meet the drou-
aIlt situation in Anantpur 
eIi.tric!. 

283. Need to ensure tbat the 
small scale industrial units 
do not lose their status as 
an 'export house' at the 
time of renewal due to 
conditions laid down in 
new Import-Export Policy. 

284. Need to provide adequate 
finacial assistance for tak-
in, relief measures to 
meet the drought situation 
in Tamil Nadu. 

28$. Need to take steps to 
revive natural barbour at 
Cuddalore O.T. in South 
Areot district, Tamil 
Nadu. 

286. Need to set up alcohol 
based industries in Azam-
,arh and Ballia DiIIrlcta 
of Uttar Pradeeb. 

217. Need to set construct dams 
on 'Naar' and 'Paar' 
rivera to make available 
driDkin, water to the 
people of Malepon, 
Cbandwad aJld Yevlll leh-
aila of Maharuhtra. 
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3 

Shri Somaath Rath 

Shri K. Rama-
chandra Reddy 

Shri p. Kolandai-
velu 

Shri N. Dennis 

Shri P·R.S. Ven-
katcsan 

Sbri Raj Kumar 
Raj 

Shri S.S. Bboye 

I 
I 
I 

} 
I 
I 

I 
I 

I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
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288. Need to provide a bait of 
Gomti Express at Tundla 
junctioo aod stoP8j1e of 
express traios at Firoza-
bad and Sbikohab8d rail-
way.tatioo. 

289. Need to aive fioancial 
assistaoce from the Prime 
Mloister'. nlief fuod to 
tbe persoos affected by 
fire io Kbalilabad district 
of Uttar Pradeab and also 
to coostruct bouses for 
tbem under lodira Awas 
Yojaoa. 

290. Need to band over the 
excavated idols to tbe coo-
ceroed reliaioul commuoi. 
ties particularly Jain idol. 
excavated io Hansi 10 
Haryana and Damoba io 
Madbya Pradesb. 

291. Need to coooecl Natiooal 
Hi,bway No. 12 with 
Natiooal Hi,hway No. 43 
from Jabalpur to Raipur 
via Maodla. 

292. Need to look into the 
workiog of RaHway 
emplo)eet Cooperative 
Orou., Housio, Society. 
Delbi. 

293. Need to let up a centre 
for UPSC examioalio •• at 
Ganglok 10 Sikkim. 
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Sbri Ganp Ram 

Dr. Cbaoder Sbek-
har Tripathi 

Sbri Oal Cbaoder 
Jaio 

Sbri Mobao Lal 
Jbikram 

Shrl AjIt Kumar 
Saba 

Smt. D.K. Bhan-
dari 

)-
I 
I 
I 
I 
I 

I 
I 
I 
I 
I 
I 

I , 
I 
I 
I, 
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J 

4 

H. M. 
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294. Need to take necessary 
measures to set up a 
bench of Allahabad High 
Court at Agra in Uttar 
Pradesh. 

295. Need to provide more 
faellitiea to Railway licen-
sed proters in the country 
particularly at Borivall 
station. 

296. Need to take neceasary 
steps for timely and inex-
pensive dispensation of 
justice to tribals in Butar 
district in Madhya Pra-
desh. 

1.97. Need to streamline the 
procedure reprdinl pay-
ment of loans under 
IR.DP and other schemes 
In Kota district of 
Rajaathan. 

298. Need to take appropl'iate 
action for eviction/ftca-
tion of encrochment on 
the premillel of Ladakh 
Buddhist Vihar near ISBT 
Delhi. 

299. Need to ban import of 
shellac and also include a 
repreaentatiw of raw lac 
Il"0wers ID the Shellac 
Export Promotion Council. 

300. Need to take neceuary 
measures to provide drink-
ina water in rural areas of 
the country particularly in 
Jahanabad reaion of 
Bihar. 
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Shri Nibal Sinah 

Shri Anoorchand 
Shah 

Shri Manku Ram 
Sodi 

Shri Shanti Dhari-
wal 

Shri P. Namgyal 

Dr. Phulrenu Guha 

Shri Ramashray 
Prasad Sinah 

") 
I 
I 
I 
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I 
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I , 
I 
I 
I 
I 
I 
J 
I 
I 
I 
I 
I 
I 
I 
I 
I 

~ 
I 

I 
I 
J 
J 

l 
I 
I 
I 
I 
I 
l 
I 

4 

H. M. 

6.5.1987 o IS 



94 

1 2 3 4 5 
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301. Noed to render finlUlCial Shri Balwanl Sinp I 
UBi,tauce to State ~ Ramhoowalia I 
monts of Punjab, Har- I 
yua, Hlmacba1 Pradesh, I 
Jammu and Kalbmir and I Bihar to provide relief to 
farmors, whose crops bave I 
boeD destroyed by recent I 
beavy rains and bailstorm. I 

I 

302. Need to supply adequate Shri Sri Hari Rao 
I 

power rrom contral power I 
plants to meet the shor. I 
tile or power in Andhra 

J Pradesh. 

303. Need to improve the salary Prof. Nirmala I 
structure of teachers and Kumari Shak- I 
otJ. ataft' of Sainik Schoo lawat I 
oJa and aIao open Sainik I CoUeaes in the country. 

I 
I 

304, Need to take necessary Sml. Madhuri I 
steps to provide driDkiDa Sinah I 
water in Purnea district of I 
Bihar. I 

I 
305. Noed to provide financial Shri R. Dbanusb- I alli,tance for completion kOOi Athitban 

of KOOumudiyaru Reser- I 
voir Scheme in TimueJveli I 
dlatrict of Tamil Nadu. I 

I 
I 

306. Need to set up an ord- Shri Krishna 

~ 
7.5.1987 0 15 

oanoe factory in Cantoa- Sinah 
ment area of Datia district I 
iD Madhya Pradesh. I 

I 
307. Need to take DOCeIIary Shri Keshorao I stops to protect the fer- Pardhi 

romanpDOIO faGlories iD I 
tbe country. I 

------_.-_ .. ----------------.-. ------
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308. Need to take necessary 
measures to prevent CI[-

ploitation of milrant 
workers from Orissa enp-
ged in construction actIvi-
ties in various States. 

309. Need to withdraw the deci-
sion to a(lj ust the dues of 
West Bengal State Elec-
tricity Board to NTPC 
and Coal India Ltd. 
against Central assistance. 

310. Need to take Iteps to 
check the 1Iow of foreian 
money into India to reli-
aious/social organllatlons. 

3 II. Need to take uraent mea-
surCl to meet the drouaht 
situation In various parts 
of the country. 

312. Need to reduce the import 
nuty on raw wool to 
encourage export of hand-
knotted carpets. 

3 I 3. Need to provide more 
telephone connections to 
Yavatmal city of Maha-
rashtra. 

31 4. Need to construct an over-
head bridge across Cham-
bal I iver between Chau 
Mehla and Sitamow to 
ensure smooth communi-
ca lion between RlUasthan 
and Madhya Pradesh. 
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3 

Shri Anadi Charan 
Daa 

Shri Somoatb 
CbaftDrjee 

Shri Amar Roy-
pradban 

Shrl Kamla Prasad 
Rawat 

Smt. Chandra 
Tirpathi 

Shri Uttam Rao 
Patll 

Shri Jujhar Sinah 

I 
I 
I 
I 
I 

1 
1 
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I 
I 
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315. Need to ensure adequate 
supply of Postal orders of 
different denominations 
In West Bengal. 

316. Need to give clearaace to 
Manugur Thermal  Plant in 
Andhra Pradesh. 

317. Need to make available in. 
frastructural facilities to 
Palda and Mudialy Fisher-
men's Cooperative So· 
cieties in West Bengal. 

318. Need to conduct opinion 
poll in the disputed area 
to solve the Maharashtra· 
Karnataka border issue. 

3] 9. Need to open an office of 
Commissioner of Income. 
tax at Tbane or brina 
Thane area under the 
jurisdiction of Income. tax 
Commissioner, Bombay. 

320. Need to set up a Unani 
Research Institute at 
Bhopal. 

321. Need 10 live financial assi-
stance to Uttar Pradesh 
Government for the for-
mation of Ferozabad· as a 
separate district. 

322. Need to set up Thermal 
Power Project at ~  

man,alam in Kanya· 
kumari district, Tamil 
Nadu. 
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Km. Mamta 
Banerjee 

Shri Gopala 
Krishna Thota 

Shri R.P. Oas 

Dr. Datta Samant 

Shri S.O. 
Gholap 

Shri K.N. 
Pradhan 

Shri Ganga Ram 

Shri N. Dennis 

I 

I 
I 

I 
I 
I 
J 

1 
I 
I 
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I 
I 
I 
I 
I 
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323. Need to live adequate 
financial aSliltaDCC to the 
Oovernmeut of Uttar Pra-
desh to provide relief to 
the fanners whose crops 
have been destroyed by 
heavy rains, hail storm etc. 

324. Need to develop Araltu 
VaHey ond other places of 
tourist attraction in Vizag 
district of Andbra Pradesh. 

32;. Need to formulate a total 
water management plan 
for flood control and drain-
age of Mahananda basin 
in Bihar. 

326. Need to take steps to re-
open Co· operative SllIar 
Factory at Oauribindanur 
in Karnataka. 

327. Need to set up a bench of 
Orissa Hlab Court at 
Sambalpur in Orissa. 

328. Need to set up new propel. 
lant Factory in Warranla) 
city of Andhra Pradesh to 
remove backwardness of 
this area. 

329. Need to set up the propos-
ed Fruit Research, and 
Development Institute in 
hilly reaion of Uttar 
Pradesh like Ranikhet, 
Doonllliri, Jalana or 
Champawa t. 

3 

8hri ~ Kumar 
Rai 

Sbri (Jopal Krishna 
Thota 

Shri Syed 
Shahabuddin 

Shri V. Krishna 
Rao 

Shri Sriballav 
Panilrahi 

Sbri C. Jan,a 
Reddy 

Shri Harish Rawat 

I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
J 

I 
I 
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I 
I 
I 
I 

I 
I 
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330. Need to declare the Rawa- Prof. Nirmala '\ 
thhata region of Rajasthan Kumari I 
as a 'Prohibited area' and ShaktBwat I 
take all measures for the I 
security and safely of the I 
atomic units. I 

I 
331. Need to take necessary Shri Mohanlal I 

measures to provide drink- Jhikram I 
ing waler in Mandla dis- I 
trict of Madhya Pradesh. I 

I 

332. Need to render financial Shri K.D. 
I 
I 

assistance to the State Sultanpuri I 
Government of Himachal I 
Pradesh to provide relief 

I to the farmers whose crops 
have been damaged by I 
heavy rains and hail- I 
storms. I 

I , 
333. Need to provide necessary Smt. Jayanti I 

funds for expansion of Patnaik I 
Bhubancswar airport as I 
an International Airport. I 

I 
334. Need to take necessary Shri Chintamani I 

measures to safeguard the Jena I 
interests of betel, leaf I 
growers in the country. I 

~ 335. Need for early implemen- Shri Somnath 1 I~  0 18 
tation of Rushikulya Com- Rath I 
mand Area Development I 
Scheme for the develop- , 
ment of agriculture in 
Orissa. 

336. Need to lay railway line Shri Baju Ban 
from Kumarghat to Agar- Riyan 
tala in Tripura for the 
industrial development of 
the Stato. 



2 

337. Need to locate the Na-
tional Institute on Dis-
aster Trainins and Ma-
nagement at Hyderabad. 

338. Need to streamline the 
procedure regardins pay-
ment of loans under 
I.R.R.D. and other schem-
es in Sri Ganganagar 
District of Rajasthan. 

339. Need to send a central 
team to conduct survey for 
the construction of roads 
and bridges in Madhya 
Pradesh for its deve-
lopment. 

340. Need to expedite the con-
struction work on the 
NalYa.Sakiya Dam in 
Nandgao Tehsil of Malta· 
rashtra. 

341. Need to lay a broad-gauge 
Railway line between 
Banprpet to Kolar in 
Karnataka. 

99 

3 

Shri Sri Hari 
Rao 

Shri Birbal 

Shri Kammodilal 
Jatav 

Shri S. S. Bhoye 

Dr. R. Vankatesh 
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(b) POSITION REGARDING RECEIPT OF REPLIES FROM MINISTERS 
CONCER.NED AS ON 30-6-1987. 

As 
on 

30.6.1987 

30.6.1987 

30.6,1987 

30.6.1987 

30.6.1987 

Flnt SessIoD 

(15th JQllUlUY, 1985 to 30th lawry, 1985) 

Total Number 
of matters 
raised 

2 

61 

Proaress of replies 
sent to the Members 
and copoJes tbel'eQf 
endorsed to Lok 
Sabba Secretariat. 

3 

53 

Secoad SellIoD 

(13th MQrch, 1985 to 20th May, 1985) 

351 307 

Tblrd SeIIloa 

(23rdlllly, IU5 to.29th All/Pllt, 1985) 

158 127 

Foartb SeIIloa 

(lSth Noonmber, 1985 to 20th D,umlHr, 1985) 

150 120 

Fifth s-Joa 
(20th FrirllllTY, 1986 to 8th Mil)', 1986) 

330 253 

100 

Pcrcentqe of 
replieslCDt to 
lite Members by 
the Ministers 

4 

86.9% 

'87 501 • to 

80% 

76.6% 



30.6.1987 

30,6.1987 

101 

Slxtll s-Joa 

(17th July, 1986 to 22ntl AUlat, 198to) 

149 liS 

Se,.tb SeIiIoa 

(4th NtlNmNr, 1986 to 9th DecemNr, 1986) 

178 12S 



20. SUSPENSION OF MEMBER 

Name or Member 

SNrv. Kishore Chandra 
S Deo 

Date of 
luspeosion 
from the 
service of 
the House. 

15-4-87 

102 

Period 
for 
which 
suspended 

One day 

Remarks 

The motion for 
suspension was 
moved by the 
Minister of 
Parliamentary 
Affairs (Shri 
H K.L. Dhagat). 



21. STATEMENT SHOWING TIME TAKEN ON VARIOUS KINDS OP 
BUSINESS 

Business Time r.oeotaat to 
tateD the total time 

takeD 

H M 

BILLS 

(a) Government Bills 40 39 12.8 

(b) Private Members' Bills 14 57 4.7 

BUDGETS 

(a) Railway Budget *17 34 S.S 

(b) General Budaet 101 12 31.9 

CALLING ATTENTION NOTICES (RULE 197) 45 0.6 

DISCUSSIONS 

(a) Half·au.Hour Discussions (Rule 55) 5 40 1.8 

(b) Short Duration Diacuaslons (Rule 193) 31 54 \0.1 

MATTERS UNDER RULE 377 8 30 2.7 

MOTIONS 

(a) Motion under rule 342 4 34 1.4 

(b) Motions under rule 388 0 18 0.1 

PRESIDENT'S ADDRESS 13 23 4.2 

QUESTIONS 43 29 13.7 

RESOLUTIONS 

(a) Resolution rellardina removal of Speaker 4 21 . 1.4 

(b) Government Resolutions • 
(c) Statutory Resolutions 3 37 1.1 

(d) Private Memben' Resolutions 10 04 3.2 

STATEMENTS (Rule 372) 2 43 0.9 

OTHER MATTERS such as Oath or Affirmation, 12 22 3.9 
Papers laid on the Table, Obituary Referen-
ces, Questions of Privilege, Points of Order, 
Personal Explanations etc. 

--------
317 02 100.0 

• Joint discussion took place on a Government Resolution [vIM SlatomeDt 
No. 17(i) SI. No. I] (ii) Demands for Grants In respect of Budpl (RaDways) 
for 1987.88, (iii) Supplementary Demands for Grants (Railway.) for 1986.87 
and (iv) Demands for Excess Grants (Railways) for 1984·85. Time takeD OD 
joint ~  has been shown under Railway Budget. 

103 
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RESUME OF WORK DONE BY THE EIGHtH LOIC SABRA DURING THE 
SECOND PART OF THE EIGHTH SESSION. JULY-AUGUST. 1987 

1. DURATION OF SESSION 

Date or commencement 

Date of acijournmcnt slife die 

Date of prorogation 

Number of days of sittings 

Number of bours of sittings 

; ... 

~ ... 

27 July. 1987 

28 AUlust. 1987 

*3 September. 1987 

24 
1 '2 bours and 06 mlDutoi 

• The Eiahth Seslion or Lot Sabha conalltina of two patti commeaced ita 
IIUIDp on 23rd February, 1981 and wu proroaued on 3td Iep.. 
taDbcr. 1987. 
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SUMMARY 

1. Bills pending at the end of the ht part of the 8th 
Session 

2. Bills introduced 

3. Bills opposed at introduction atage 

4. Bills passed by Rajya Sabha and laid on the 
Table 

S. Billa passed by Rajya Sabha and returned by 
Lok Sabha with amendments 

6. Bills returned by Raj a Sabha with amendmentl 
and laid on the Table 

7. Bills passed 

8. Bills negatived 

9. Bills withdrawn 

I O. Bills part· discussed 

11 . Motions for adjournment of debate on Bills 
adopted 

1 2. Bills referred. to Select Committee 

13. Bills referred to Joint Committee 

14. BlIIs reported by Select Committee 

1 S. Bills reported by Joint Committee 

16. Bills orilinatlng in and referred to Joint Com-
mitlee by Rajya Sabha in respect of which motion 
for concurrence wu adopted by Lok Sabha 

17. Bills pendln. at the ead of the second part of 
Mlsion vide Para No. 1853 of Lok Sabha 
Bulletin-Part II, dated 10 September, 1987. 

10 

17 

2 

Nil 

I 

Nil 
I 

l'!1i1 

~  

Nil 

Njl 

NJI 

Nil 

Nil 

Nil 

13 



(
H) 
P
ma
 .
. 
M 
.
.
.
.
.
 a
al
l 

SI
, 
N
o.
 
Ti
tl
e 
or
 
t
he
 B
il
l 
a
n
d 

Da
te
 
of
 

Da
te
 
of
 

Da
t
o 
of
 

Ti
me
 

N
o.
 
or 

N
o.
 
or 

Pr
Oi
le
sa
' 

Me
m
be
r 
i
D-
c
ba
rl
c 

in
tr
oc
lu
<:.
 

la
yi
n,
 O
D 

dil
C
Ull
l
o
a 

ta
ke
n 

a
me
n
d·
 

a
me
n
d·
 
R
a
n
ar
b 

li
o
Q 

t
he
 T
a
bl
e 

in
 L
ot
 

me
nt
l 

me
nt
a 

(i
n 
ca
se
 

S
a
b
b.
 

ta
bl
ed
 

ca
rr
ie
d 

of
 
Bi
ll
a 

~
 

by
 
R
aj
y.
 

Sa
b
ha
) 

2 
3 

4 
S 
, 

7 
 

8 
, 

H.
 
M.
 

I,
 
Th
e 
Al
li
c
uJ
ta
ra
l 
W
or
ke
rs
 
(
Mi
Di
-

3
1-
7-
1
9
1
1 

P
a
el
l
nl
 
-0 

m
w
m 
Wa
ge
s 
a
Dd
 
We
lf
ar
e)
 
Bi
ll
. 

19
S7
 
by
 
S
hr
i
ma
ti
 
Ba
sa
Y8
1a
je
s
wa
ri.
 

2. 
T
bc
 
Ea
vi
r
C
B
De
D1
 
(
Pr
ot
ec
ti
o
o)
 

3
1-
7-
1
9
8
1 

Pc
od
i
DI
 

A
me
nd
me
nt
 
Bi
U, 
1
9
8
7 
(-
".
",
d-

11
1«
11
 0
/ 
s
«
l
l.
 
2,
 
rI
c.
) 
by
 
S
hr
i 

a
_
U
a
m 
Sr
ir
a
ma
 
M
ur
t
y.
 

3. 
Th
e 
P
u
bl
ic
 
i!
mp
Jo
JI
Dc
nt 
(
Fi
el
d 
of
 

3
1-
7-
1
9
8
7 

Pe
o
di
D.
 

Se
k:
cti
CJ
ll,
 
D
o
mi
cil
e 
Re
q
ui
re
me
nt
 

a
Dd
 
Tr
a
ns
fe
ra
bi
li
t
y)
 
Bi
ll
. 
1
9
8
1 

by
 
S
hr
i 
Sy
ed
 
S
ba
ba
b
u
d
di
n.
 

... 
Th
e 
De
sl
it
ut
e 
a
o
d 
P
o
or
 

t
~
 

)
1-
7-
1
9
1
7 

Pe
a
di
DI
 

na
nc
e 
al
l
d 
R.
eh
ab
il
it
at
io
n)
 
Bi
ll
, 

1
9
8
7 
bJ
 
S
hr
i 
Aj
oy
 
Bi
s
wa
s. 



'. 
T
he
 
C
o
ns
ti
t
ut
i
o
d 
(
A
me
n
d
me
nt
) 

3
1-
7-
1
9
8
7 

I'
e
Dd
fn
t 

Ri
l',
 
1
9
1
7 
(
S
a
bs
tl
t
ut
l
o
n 
0/
 
ne
w 

.
",
cl
e 
f
or
 
rt
kl
e 
2
6
3)
 
bJ
 
S
br
i 

S
y
e
d 
S
ha
tl
a
b
u
d
di
d.
 

'. 
T
he
 
C
o
nl
ti
l
ut
i
o
o 
(
A
me
l'l
d
me
nd
t)
 

3
1-
7-
1
9
8
7 

Pe
ad
in
s 

Bi
ll
, 
1
9
1
1 
(.
t
m
nr
d
me
nt
 o
f 
Se
,e
ll
l
h 

~
 b
y 
Dr
. 
C
ha
n
dr
a 
S
he
k
ba
r 

Ve
r
ma
. 

7.
 
T
he
 
C
o
ns
ti
t
ut
i
o
n 
(
A
me
n
d
me
nt
) 

3
1-
7.
1
9
8
7 

0.
0
4 

Pe
ad
i
Da
 

Bi
lt
. 
1
9
8
7 
(/
n
ur
ti
ol
r 
of
"
e
w 
II
Tt
id
e 

mi
n
ut
es
 

3
3
3 
A)
 
b
y 
C
b.
 
La
c
bc
h
hi
 
Ra
m.
 

t
at
e
o 
o
n 

i
nt
r
o
d
uc
. 

ti
o
n 
of
 

Bi
ll
, 
at
 

S.
 
N
OI
. 

I 
t
o 
7.
 

- -
If
. 
T
he
 
Sl
at
e 
or
 G
oa
, 
Da
ma
o 
a
n
d 
Di
u 

2
4-
4-
1
9
8
7 

3
1-
7-
1
9
8
7 

0-
01
 

NI
L 

NI
L 

Bi
ll
 
wi
t
h-

Bi
ll
. 
1
9
8
7 
by
 
S
br
i 
S
ba
nt
ar
a
m 

(
Fi
rs
t 
Pa
rt
 

(
Mo
ti
o
D 

dr
a
w
n 
b
y 

Na
i
k.
 

of
 B
il
ht
h 

fo
r 
wi
t
h.
 

le
av
e 
of
 

Se
as
i
o
o)
 

dr
a
wa
l)
 

ti
le
 H
o
os
e.
 

9.
 
T
he
 
Er
a
di
ca
ti
o
n 
of
 
U
ne
m
pl
o
y
me
nt
 

2
6-
7-
1
9
8
5 

1
0
4-
1
9
8
7 

1-
2
9 

NI
L 

NI
L 

Bi
ll
 
wi
t
h-

Bl
I,
 
1
9
8'
 
b
y 
S
hr
i 
G.
M.
 
Ba
na
t.
 

(
Ea
rl
ie
r 

2
4-
4-
1
9
8
7 
(e
xc
l
u
di
n,
 

dr
aa
 
b
y 

.....
.. 

Se
sa
i
o
o)
 

8-
5-
1
9
8
7 
6
b
o
nr
s 

le
av
e 
of
 

(
Pi
rt
t 
P
ar
t 
a
n
d 
31
 

th
e 
H
O
Ul
e. 

of
Et
a
ht
Jl
 
mi
n
ut
es
 

Se
ls
i
o
o)
 

t
a
k
e
n 

3
1-
1-
1
9
1
1 
cl
ur
i
q 

(
F
ur
t
h
er
 
Fi
nI
 

~
 
Pa
rl
or 

ra
d
o
n)
 

Bi
ab
tb
 

Se
Di
o
o)
 



I 
2 

3 
4 

5 
6 

1 
8 

9 

H 
M 

1
0.
 
T
he
 
Pr
o
hi
bi
ti
o
n 
of
 
us
e 
of
 
Re
li
ai
o
us
, 

1
3-
3-
1
9
8
1 

1
~
1
1

1
 
4-
5
1 
. 

NI
L 

NI
L 

Bi
D 
wi
t
h-

C
o
m
m
u
na
l,
 
Re
gi
o
na
l 
a
n
d 
Se
ct
or
al
 

(
Fi
l
St
 
P
ar
t 

1
4·
8·
1 C
iS
1 

dr
a
w
n 
b
y 

N
o
m
mc
la
t
ur
es
 
f
or
 
P
ol
it
ic
al
 
Pa
rt
ie
s 

of
 
Ei
g
bt
h 

2
P-
8-
1
9
8
1 

le
av
e 
of
 

a
Dd
 
~
t

 
of
 
Mi
su
se
 
of
 
Re
li
· 

Se
ss
io
n)
 

(c
o
ns
i
de
ra
-

t
he
H
o
u
Sc
. 

sf
o
us
 
Pl
ac
es
 
Bi
ll,
 
1
9
8
7 
by
 
S
hr
i
ma
ti
 

ti
o
n)
 

B
ua
va
ra
je
s
wa
ri
. 

1
1.
 
Th
e 
C
o
ns
ti
t
ut
i
o
n 
(
A
me
n
d
me
nt
) 
Bi
ll
, 

1
4·
8·
1
9
8
1 

Pe
n
di
n
g 

1
9
8
7 
(
Al
Wf
ft
i
m
ml
of
 
Qr
ti
cl
e 
7
4,
 

n
c.
) 
b
y 
Pr
of
. 
Ma
d
h
u 
Da
n
da
va
te
. 

12
. 

Th
e 
D
o
ct
O
R 
a
n
d 
E
n
gi
ne
er
s 
(
Ba
n-

--
1
4-
8-
1
9
8
7 

Pe
n
di
n
g 

N
-

ni
Dg
 
of
 
Mi
gr
at
i
o
n 
t
o 
F
or
ei
g
n 

C
o
u
nt
ri
es
) 
Bi
U, 
1
9
8
7 
b
y 
S
br
i
ma
ti
 

~
 

13
. 
T
he
 
De
cl
ar
at
i
o
n 
a
n
d 
P
u
bl
ic
 
Sc
r
u-

1
4-
8-
1
9
8
7 

Pe
n
di
n
g 

ti
ny
 
of
 
As
se
ts
 
of
 
Ci
ti
ze
ns
 
Bi
ll
, 

1
9
8
7 
by
 
S
br
i 
T
ba
m
pa
n 
T
h
o
ma
s.
 

1
4.
 
T
he
 
C
o
ns
ti
t
ut
i
o
n 
(
A
me
n
d
me
ot
) 

1
4·
P-
1 
~

 
Pe
o
di
nl
 

Bi
ll
. 
1
9
8
1 
(.
4
mc
fr
d
mn
tl
 
of
 

II
1

~ 

7
8)
 
by
 
S
hr
i 
Sa
nt
ar
a
m 
Na
i
k.
 

U.
 

T
he
 
Pr
e
ve
nt
i
o
n 
of
 
C
o
m
m
u
na
l 

1
4·
g-
I
S
8
7 

Pe
Il
dl
o.
 

Ri
ot
, 
Bi
ll
, 
1
9
8
7 
b
y 
S
br
i 
U
N.
 

Na
aj
e 
G
o
w
da
. 

r. ~
 :.
. 
. 



1
6.
 
T
he
 
Ta
ki
o
g 
O
v
er
 
of
  
of
 
Re
Ji
si
o
us
 

1
4-
R-
1
9
8
7 

Pe
n
di
Dl
 

Pl
ac
es
 
a
n
d 
Da
n
ni
n.
 
of
 S
c
h
o
ol
s' 

~
t

t
-

Li
ne
s 
Bi
ll
, 
1
9
8
7 
by
 
S
br
i 
H,
N.
 

Na
ll
je
 
G
o
w
da
. 

1
7.
 
T
be
 
Pu
bl
ic
.. 
Fi
na
D
Ci
al 
I
ns
ti
t
ut
i
o
ns
 

1
4-
8-
1
9
8
7 

0-
0
4 

Pc
Dd
i
P. 

(
O
bl
i
pt
i
o
n 
at
 
t
o 
fi
de
li
ty
 a
n
d 
Se
-

mi
n
ut
es
 

",
\
",
" 

c:
re
cy
l 
Au
le
i1
.d
me
nt 
Bi
U, 
1
9
8
7 
b
y 

ta
ke
o
o
n 

.'
 , 

S
hr
i
V.
 
S
o
b
ha
na
dr
ee
s
wa
ra
 
Ra
o.
 

i
nt
r
o
d
uc
-

ti
o
n 
of
 

Bi
ll
s 
at
 

S.
 
N
os
. 

II
 
t
o 
1
7.
 

1
8.
 
-
T
be
c.
.
0
ns
ti
t
ut
ut
i
o
n 
. (
A
me
n
d
me
nt
) 

2
8.
8-
1
9
8
7 

Pe
n
di
n
g 
-w 

. 
Bi
ll
, 
1
9
8
1 
(
A
me
nd
rr
wn
t 
01
 w
ti
c
k 

, 
• 
" 

~
 b
y 
S
hr
i 
Mu
Ua
pp
al
ly
 
RIl
J
DIt
oo
 

c
ha
n
dr
a
n 
. 

...
...
.. 

,
(
1 
.
'
 

1
9.
 

~ 
~t

t
 
(
A
me
n
d
me
nt
) 

2
8·
8-
1
9
8
7 

P
c
n
di
n.
 

.' 
.-
BI
1I
,-
1
9
8
7 
(
A
m
nl
tl
m
mt
 0
1 
ar
ti
cl
e 

U
) 
by
 
S
hr
i 

"
~

 
M
ul
Ja
p
pa
ll
y 
Ra
ma
-

, 't
o.
 
'
T
h
e 
Ci
tl
ze
ns
:(
l
de
ot
it
y 
Ca
r
d)
 
Bi
ll
, 

2
8-
8-
1
9
8
7 

Pe
D
di
n,
 

1
9
8
7 
by
 
S
hr
i 
S
ha
nt
ar
a
m 
Na
it
o 

--
_ ..
. '
-

~1
 
T
he
 

t
~

 
(
A
me
o
d
me
nt
) 

2
8-
8.
1
9
8
1 

.
.
 di
na
 

Bi
ll
, 
] 
9
8
1 
(
A
me
nd
mn
rt
 0
/ 
P
ar
t 
Yr,
 

et
c.
) 
by
 
S
hr
i 
N.
 
V
e
n
ut
a 
Ra
t
na
m 



I 
: 

] 
4 

S 
6 

1 
I 

9 

H 
M 

22
. 

Tf
Io
 
C
o
Ds
ti
ta
ti
o
D 

(
A
mc
Dd
I
Df
Dt
) 

2
8.
S.
1
9
8
7 

Pe
o
di
DI
 

Bi
D, 
1
9
8
7 
(.
4
"
"
"
"'
, 
of
 &
r
m,
II
 

Se
II
II
If
r)
 
b
y 
S
hr
i 
S
ba
l
da
ra
m 
Na
i
k.
 

2
3.
 
T
he
 
A
d
¥
o
c
at
a'
 
W
el
f
ar
e 

t"
u8
cl 

2
8-
8-
1
9
8
7 

P
C'l
Id
i
DI
 

Bl
I,
 
1
9
8
7.
 
b
y 
S
br
i 
S
o
m
al
'"
 

Ra
t
h.
 

24
. 
T
be
 
b
di
. 
Pt.
.. 
Ca
ll
I 
(
A .
.
.
.
.
 

2
8.
8·
1
9
8
7 

~
 

Pe
Dd
i
DI
 

m.
I
) 
Bi
U, 
1
9
1
1 
("
"''
'''
-
1 

mi
Du
te
a 

6f
tI
It
II
I 
So
e. 
-
J
 .
" 
SI
Ir
i 
.
.
.
.
.
.
 

ta
ke
n 
O
D 

-
ra
m 
N
ai
L 

i
nt
r
o
d
u
c.
 

~
 

ti
O
D 
of
 

Bil
ls
 
at
 

s. 
N
OI
. 

18
 
t
o 
2
4.
 

2
5.
 
TI
l
e 
C
o
aI
Ii
 .
..
..
. 
(
A
a
e
d
m
e
ot
) 

1
0.
5.
1
9
8
5 

2
S-
8
_
1
9
8
7 

O-
S'
 

NI
L 

NI
L 

Di
s
c
u
ai
o
D 

Bi
I,
 
I,
.,
 
~
.
.
.
 t1
/ .
.
.
.
 

(
Ea
rl
ie
r 

(c
o
ns
i
de
ra
-

o
n 
t
he
 m
ot
i
o
n 

2".
 li
e.
) 
..
..
 a
n 
Pi
p
J 
l
ar
a
Q.
 

Sc
ss
i
o
D)
 

li
o
n)
 

(
or
 
C
OII
I
Wc
.-

r
at
i
o
n 
D
ot
 

c
o
oc
l
u
de
d.
 

Pe
D
di
ll
l.
 



SUMMARY 

1. Bills pendinl at the end of the first Part 
of Eighth Session. 

2. Bills introduced. 

3. Bills-motion for introduction negatived. 

4. Bills discussed. 

s. Bills withdrawn. 

6. Bills negatived. 

7. Bills removed from the Register of Pending Bills. 

8. Bills part-discussed. 

9. Bills pending at the end of the second Part of the 
session vide para No. 1854 Bulletin-Part Il. 
dated 10.9.1987. 
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7. LEAVE OF ABSENCE 

SI. Name or Member Period ror which Date "bcm Ieaw 
No. leave ,ranted Ifaatecl 

1. Sbri S. S. Ramasamy 10th March to 7tb May, 1 
Padayacbi 1987 I 

2. Sbri Udaiaingrao Gaikwad 26th Marcb to 12tb I 
May, 1987 I 

3. Dr. A. Kal8Didbi 27tb July to 28tb I 
AUlust, 1987 ~ 18.8-1987 

I 
4. Shri K. V. Sbankara Gowda 27tb July to 18th I 

AUjust, 1987 I 
.5. Shri Jujbar SiD,b 7th August to 211t J AUlUst, 1987 
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9. OATH OR AFFIRMATION 

191. Name of Member Constituency Oath! Langua.e in Date of 
No. Affirmation wbich oath! takina oatbj 

affirmation affirmation 
made 

1- Sbri Hardwari Lal Rohtak· Oath Enalisb 27-7-1987 
Haryana 

2. Shri Ram Narain Bhiwani· Oatb Hindi 29-7-1987 
Sinab Haryana 
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10. OBITUARY REFERBNCES 

SI. Name Date of Date on which Time 
No. deatb obituary reference takeD 

made 

2 3 4 , 
H. M. 

I. Shri Charan Sinsh 29·'·87 1 
(Sitting Member) I 

I 
2. Shri Banshi Das Dhanasar 18.4-87 I 

(Member, Second Lolc 
Sabha) 

3. Shri Paidi laltsbmayya 28.4·87 
(Member First Lok Sabha) I 

I 
4, Shri Ganesh Sadasbiv 1 '-5-87 I 

Altekar I 
(Member, First Laic Sabba) I 

I '. Shri R. Achuthan 9-6.87 I 
(Member, Third Lolt Sabba) I 
Sardar Mansal Singh 20·6-87 ~ 27·7·87 0 41 
(Member. Central Lesislattve I 
Assembly.) 

7. Prof. Nibaran Chandra 
Laskar 2'-6-87 
(Member. Second Lolt Sabba) 

8. Sbri P. Parthasarathy 4-7-87 
(Member, Seventb Lolt Sabha) 

9. Sbri Dwarlta Das Mantri 11.7.87 
(Member, Third Lolt Sabba) 

10, Shrl Dhanoa SIOSb Gulshan 14.7-87 
(Member, Sixth Lolt Sabba) 

11. Sbrf BrUla1 Verma 19.7.87 J (Member, Sixth Lolt Sabba) 
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26 

I 2 3 4 5 

H. M. 

12. ~  Lila PJaaf ~t I  28-6-87 1 (Member. Second Lot Sabha) 

13. Sbri H. AjmaJ K1wl 9-7.87 ~ 7-8"7 0 03 
(Member. Fourth Lok Sabha) I 

I 
If. Shrl Mathura Prasad Mishra 17-7-87 J (Member, Third Lolt Sabha) 

15. Shri Krishna Dev Tripathy 31-7-87 1 
(Member, Fourth Lok Sabba) , 

)- 28-8-87 0 04 
16. Shri K.K. Shetty 15-8-87 I 

(Member, Fifth Lok Sabha) J 



!!. PAPERS LAID ON THB TABLB 

(i) By OovCl1lDlent 

(Ii) By Private Member ... 
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12. PETITIONS 

Pl'llellted by member two 
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14. QUBSTIO!"'S 

(I) SltDTtrd Questiofrs 

(a) Number of question, put down hi 
Question Lists for oral aMwered. 

(b) Number of questions orally 
answers. 

(Ii) Short Notice Queltlo"s 

(a) Number of questions put down i. 
Short Notice Question Lists. 

(b) Humber of Short Notice Quu-
tions orally answered. 

(til) UnsttJrred QuestiOfl. 

Number of questioDs for which writtCft 
snswers were laid includilll those nU 
down for oral answers but Dot reache4 
foc oru aDSWCCL 

116 

Nil 

• Includes 20 Starred Questions withdrawn/postponed/deleted/t,...... 
fcrred from one MiDistry to aoothcr. 

•• Includes 109 Unltarred Questions withdrawn/postponed/deleted/ 
tI'Ilnsferred from ODe Mlnlatry to aoodMl'. 

31 
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17. SIITINOS OF LOIC. SABHA 

51. SuIUoct Date Remarb 
No. 

I. Cancillation of sittiol of Lot 4-8-1987 1 On account of 
Sabha on Wednesday, tbe Idu'z Zuba tbe 
5th AlJlUlt, 1987. I littina of Lok 

I Sabha wucan-
2. Fixation of sittina of Lok 4-8-1987 ~ ccUecl 011 5-8-

Sabha on Thursday. the 6th I 1987 and in 
Auplt, 1987. 

\ 
lieu thereof the 
House .t on 

J 6-8-1987. 

36 
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19. SPEAKER/DEPUTY $PEAKER/CHAIRMAN 

Refereace 

Subject 

Reference to the 42nd Anniversary 
of bombin, of Hiroshima and 
homaac to the victims of the first 
atomic homb explosion. 

39 

By whom 

Speaker 

Dato 

6-8-1987 



20. STAtEMENTS 

(I) Suo-motu statemenu made,lald by Ministers UDder Rule 312 

SI. 
No. 

1 

Subject 

2 

1. Assault on the Prime 
Minister in Colombo while 
inspcctiDI a luard of hOD-
our before his departure' 
to India. 

2. IDI:idents which took pIa" 
in New Delhi on 30th 
July, 1987. 

3. Drou.ht situation in the 
eountry. 

4. Accidents to train Nos. 
21 Hyderabad-Hauat 
Nizamuddin Express near 
Manchiryal station of so-
uth Central Railway on 
9th July, I 987 and 3 16 
Barharwa-R.ampurhert Pas· 
lenser OD 27th July, 1986 
on the Eastern R.ailway. 

Machinery for 
lafeguards for 
Castel and 
Tribes. 

ensuring 
Scheduled 
Scheduled 

6. Further information re,.r-
din, the assanlt on the-
Prime Mlnisterin Colombo 
on 30th July, 1987. 

Name of the 
Miaister 

3 

Shr! 1<.. C. Pant 

Shri Buta Sinah 

Shri G.S. Dhillon 

Shri Madhavrao 
Seindia 

Dr. RaJcndra 
Kumari 8ajpai 

Shri P. Chidam-
baram 

Date 

4 

30.1.81 

30.7.!i7 

30.7.81 

10.7.87 

30.7.87 

30.7.87 

Time taken 

s 

H.M. 

0.06 

0.04 

0.10 

a.o:! 

0.03 

~

• Minister also laid OD tbe Table a copy 01 tbe detailed sta1ement CODD"lod 
tMrewi1h. 



2 

7. indo-Sri Lanka Agreement 
to establish. peace and nor-
malcy in Sri Lanka. 

8. Government Business for 
the week commencing the 
3rd August, 1987. 

9. Progress in the implementa-
tion of the Indo-Sri Lanka 
Agreement to establish 
peace and normalcy in Sri 
Lanka. 

**10. Setlinl up of a National 
Equity Fund. 

11. Government Business for 
the week commencing Mon-
day, the 10th August, 
1987. 

11. National policy on Child 
Labour. 

41 

3 

Sbri Rlijiv Gandhi 

Smt. Sbeila 
Dikshit 

Shri K. Natwar 
Singh 

Shri Narayan Datt 
Tiwari 

Smt. Sheila Dikshit 

Shri P.A. Sa nama 

@ 13. Technology 
Scheme. 

Upgradation Shri Narayan Datt 

"14. Constitution of a National 
Commission on rural 
labour. 

IS. Government Business for 
the week Commencing the 
17th August, 1987 

16. Government Business for 
the week commencina tbe 
24th AUlust, 1987. 

Tiwari 

Shri P.A, S8nlma 

Smt. Sheila Dibbit 

Shri H.K.L. Bhaaat 

4 

30.7.87 

6.8.87 

7.8.87 

7.8.87 

12.8.87 

13.R.87 

13.8.87 

14.8,87 

21.8,87 

.5 

H. M. 

0.12 

0.17 

0.06 

0.02 

O.IS 

0.04 

0.02 

0.01 

0.12 

0.18 

•• Minister also laid on the Table a copy of the National Equity Pund Scheme. 
@ Minister also laid on the Table a copy of the Scheme. 
% Ministor also laid on tho Table a copy of Resolution No. U-24012/1/87-RW 

dated the I I th AUJUSt. J 987 coastitutlnl a National Commiaion on Rural 
Labour. 



1 2 

J 7. Allocation of a mine alte 
to India In tbe Central 
Indian ()Q:an by tbe Pre-
paratory CQIDIllillion of 
the IntcmiUional Seabecl 
Authority. 

lB. J»rocurcmcnt Prices for 
Paddy and Kbarif coarse 
cercall for 1987.88 S08S00. 

J 9. Fiodln'Sl or Failure Analy· 
Ii. Committee constitu· 
ted to enquire into the 
cause of failure of tbe first 
AlJ8IDcotcd Satellite LauDch 
Vehicle (ASLV 01) on 24 
March, 1987. 

42 

3 

Shri Rajiv Gandbl 

Shri G.S, Dbillon 

Shri K,R. Naray. 
anan 

4 

26.8,87 

27.8.87 

28,8.87 

~ -----

5 

H. M. 

0.03 

0.01 

0.02 



(II) Matlen Uader Rale 311 

(a) ~t 1  0/ matters raind 

SI. Subject Name of Dalo Time 
No. member who taken 

raised tbe 
matter. 

2 3 4 S 

H. M. 
1. Need to attacb more Dr. Chander 

1 
bogies to Vaishali Express, Shokh Traipalhl 
reschedule its time of arri-
val at New Delhi and also 
introduce an additional I 
train on the route. 

I 
2. Need to lift ban on the Prof. Narain I 
filling up of existing va- Chand Parasha r I 

cancies and C,fCation of I 
new posts particularly in 

I the departments of Posts 
and Telecommunications. 

I 
3. Need to revert to the six Shri Sriballav I 

} 30.7.87 0.08 day week. Paniarabi 
I 

4. Need to include Maithili Dr. O.S. Rlijhans I 
'allluage in tbe Eighth I 
Schedule of tho Constitu- I 
tion. I 

I S. Need to formulate Prof. Nirmala a 
I National Policy to deal Kumari Shakta. I with Indians settled abroad. wat 
I 

6. Need to rcqu.,. Govern- Shri Harish Rawat I 
ment of Uttar p,adesh to I constitute an Education 

I Commission for recruit-
ment of teachers for hilly 

J areas. 

43 



I 2 

7. Need for effective steps to 
control the land er05;on 
by the rivers in Chambal 
reaion of Madhya Pra-
desh. 

8. Need to survev the tribal 
areas of Nasik district for 
a permanent solution of 
water problem and for the 
improvement of standard 
of tribals. 

9. Need to provide more 
trains to and from Orissa. 

10. Need to help the Becdi 
workers in Madhya Pra-
desh by enhancing grants 
for construction of Houses 
and purchase of land. 

11. Need to set up a railway 
statioD at Epurupatam in 

. Ptakasham district of 
ADdhra Pradesh. 

12. Need to trke-over Visves-
varaya Iron and Steet Ltd. 
Bhadravathi (Karnalaka) 
by SAIL. 

13. Need to provide more 
edible oil (PalmoteiD) to 
Maharalbtra. 

14. Need to re-conslder tbe 
jurisdiction of tbe Dew 
SambaJpur Railway Divi-
.iOD. 

1 S. Need to establisb IDdus-
tries in Saran division of 
North Bibar for its 
development. 

44 

3 

Shri Kammodilal 
Jatav 

Shri S.S. Bhoye 

Shri Braja Mohan 
MohanlY 

Shri K.N. Pradhan 

Shri C. Sambu 

Shri V.S. Krishna 
Iyer 

Shri Sharad 
Digbe 

Sbri Sriballav 
Paniarabi 

Shri Krishan 
Pratap Sinah 

J 
I 
I 
I , 

1 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 

I 
I 
I 
I 
I 
I r 3-8-87 

H. M. 

o J 2 



4S 

1 2 3 4 5 -
H. M. 

] 6. Need to set qp another Shri Dharat Sinsh 
plant at Haiderpur to 
provide sufficient drinking 
water to tbe people of 
Delhi. 

17. Need to take necessary Shri Jaadish 
steps to check the brain Awasthi 
drain from the country. 

lB. Need to increase the Shri V.S. 
frequency of Kerala Vijayaraghavan 
Express to six days a 
week. 

19. Need for financial assis- Smt. Madhuri 
tance to the Government Singh 
of Bthar for ,establishing 
industries in Puroea I 
district to check pc:ople I 
from misrating to other I 
States. >- 4.8.87 o 09 

I 
:20. Need for immediate finan- Shri P, I 

cial assistance to Tamil Kolandaivelu 
, 

Nadu Government for I 
completion of 'Palar I 
River bed' ~  to meet I 

the water scarcity in I 
Madras, I 

t 
:!1 . Need to give early Shri Ramashray I , 

clearance to Punpun Prasad Sina!t 
, 

Dargah scheme and I 
I MohaDc Dam a<:hemc to 
t 

save Jahanabad aDd Palna 
I districts from loods and , 

drousht. 

I 
22. Need for eJfcctfie coDsti- Shrl Barish Rawat ( 

tutlonal steps ,to satisfy 1 
the people of ~ 1 areas 

J 
of Uttar Pradesh who arc 
demandioa sePafate State, 
like the people of " 

DarjeeJioa. 
~ ----_.--._--. ~"" .. ..... ------.. ------------._£._--
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2 3 4 5 

H. M. 

23. Non-availability of text Shri Mohan Lal I 
books as per new Ibikram I syllabus. 

24. Need to t ~ t Sindhi Shri S,O, Oholap I 
programmes on channel I 
one inste ld of channel I two on Bombay Door-
daraban. 

J 
25. Need for immediate clea- Sbri Keshllvrao I ranee to the Bawantbadi Pardhi 

Irri,ation Project. 

) 
26. Need 10 take effective Sbri Anadl Charan I 

measures to ' root out Oas , 
corruption. } 6.8-87 o 10 

I 
27. Need to set up rubber Shri N. Dennis I 

based industries in Kanya I Kumarl. 
I 

28. Need to start Industry in Dr. Chinta Mohaa I 
Tlrupati. 

J 
29. Need to convert BiUra- Shei B.N. Reddy r 

aunta locoshed into an I 
Electric Loco P.O.H. 

\ 
abed. 

30. Nced to reopen tho Aahok Or.O.S. RajhaDi 
Paper Mills, Darbhanp. J 

ll. Need to set up a Thermal Sbri K. KUDjambu 

1 Power Plant In' Korala at 
an early date t~ meet tbe I power crisis. 

32. Need to provide facilities Shel V. Sreeof .... 
for tolecastin.' Kannada Prasad 
proarammos fOl' Myaore. 
Coora and Sou'/1 Kaaara 
districta, 

-



·7 

2 3 4 S 

H. M. 
33. Need for immediate steps Shri Bharat SlllIb I 

to increase the power I 
supply to Delhi. I 

• 
I 

34. Need to lifl the ban on Shri Sriballav I 
opening of new Post Paniarahi 

t 
Offices. t 0.8-87 o tz 

3 <. Need to explore the possi- Dr. G.S. ~ 

bility of export of 
maniocs grown in Mithila 
resion of Bihar. I 

I 
36. Need to introduce a super- Smt. Jaysnti I 

fast train between Purl Patnai" I 
and New Deihl. 

37. Need to provide financial Shei K. 
assistance for putting in Ramachandra I 
well bores for irrigation Reddy I 
in Anantpur district br I 
Andhra Pradesh. I 

~  Need to provide adequate Shri Ananda \ 
funds for indultrial deve- Pathak J lopment of North Benlal. 

39. Need to look into the Shei Raj Kumar 1 over-invoicinl of Rifam- Rai 
PICID drua used for I 
leprosy and T.B. I 

I 
40. Need to lay railway line Shri Harisb Ihwat I 

between Kashipur-Ram I Nalar and Ram Nalar to 
Haldwani in Uttar I 
Pradesh. I 

4/. Need to restore The Shri Ram Pyare 
land totbe Tribals Paoika 
and HarijaDs which wal 
acquired by the Forest 
Department in Mirzapur 
district of Uttar pradesh. 
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-
1 2 3 4 5 

H. M. 
42. Nced to look into tbe Dr. (Smt.) I delay on tbc part of DDA Phulrenu Ouba 

in alloting plots to displa-

I ced persons in Chittaraojan 
Park arca. >-

I 11.8-87 o J2 
43. Ncc4 to ensure implemcn- Shri K.N. Pradban I 

tation of provisions of I 
Contract Labour (Reaula-
tion and Abolition) Act, 
1970 by tbe Food Corpo-
ration of India. Madhya 
Pradesb. 

44. Nced to I~ P the removal Shri Ram Babadut 
of Harijan families settled Singh 
on both sides of Railway 
lioe between laxaul and 
Birsanj 

45. Need to bring the Prof. Saifuddin 
Nationalised Banks under Soz 
the purview of the 
Committee On Public 
Undcrtakinas. 

46. Need to run a train Shri Kammodi Lal 
between OW8.Jior aod Jalav J Mathura. 

47. Need to provide stoppage Sh,j G.S. 8asavarajo 

1 of MabaJaxmi, Kittur and 
001 Gumbai Express 
Trains at Karjll8i in Karn- I 
alaka. 

I 
41. Need to amOind Indian Shri Ajay MUllb,aD I 

I Penal Code, Code of Cri-

I minal Proccdluc and 
Indian Etideac:t'ct 10 pr()o f vide punishm t for anti- I 
locial elementslror throw- I 
iDa acid on pcotllc. I 



49 
----- -

2 3 4 S 

H. M. 

49. Need to write oft' the 10 Shri UlIlakant Mishra I 
year old loans given to I 
landless and small farmers. ~ 12-8-87 o 09 

I 
50. Need to establish a C*ltre Shri V. Sobhanadrec- 1 

at Vijayawada for bolding swara R.ao 
UPSC examinatioDl. 

51. Need to take e.lfective mea- Shri Mohd. Mehfooz 
sures to contain tbe prices Ali Khan 
of edible oil., ghcc, milk, 
bread and olberr consumer 
articies. 

52. Need to set up a T.V. Shri A. Jayamohan 
relay Contre either at Elai-
,Iri Hills or Javadu HiIls- J North Arcol district. 

53. Need for a long term plan Prof. Chandrabhanu 1 to control floods in North Devi 
Bihar. I 
Need to ltart work on the Shri Ram Bhqat 

I 
54. I 

proposed Hasanpur-Sakri Paswan I and Darbhanga-Samasti-
pur railway lines, I 

I 
SS. Need to direct Madhya Shri Mohanlal Jhik- I 

Pradesh Government to ram I ensure that teachers of 
aided schools are paid sai- I 
aey as per the prescribed I 
scales. I 

S6. Lathi charae by, the police Prof. Madhu Danda-
on tbe demonatrators of vate 
Janata Party near Akalh-
wani Bbawan on 10th 
AUJUlt, ]987 protestin, 
apinlt partisan use of TV 
and AIR. 



1 2 

57 . Need to ensure smooth 
ftow of vehicular traffic to 
Zoji-La on t~ Srinalar 
Lch bilhway. 

58. Need to direct Food Cor-
poretion of India to con-
struct a lodown in Kha-
Jilabad tehsil of Basti 
district in Uttar Pradeab 
to save the wheat etc. 
from destructio,. 

59. Need to instal Electronic 
Equipment 
telephone 
Nanded. 

in the new 
~ I  at 

60. Need to clIpedi,e clearance 
to the Karatia-Nagartala 
Basin drainage scheme 
pending with Ganga Flood 
Control Commil.ion. 

6J. Need to ensure that far-
mers of Northern India 
act the declared support 
price for their produce 
damaged in the rains of 
May. 1987. 

62. Need to release funds for 
the Vldya Sagar Univer-
sity Midnapur &0 enable it 
to opeD more diepratments 
and admit mOIC! students. 

63, Need to educatQ people in 
flre·flabtlDI Q)ethods u6 
to intaduce latest fire-
fightlnl devices. 

64. Need to ensure implemen. 
tation of sections !II. !l2 
and .5 3 of tbel Factories 
Act iD BHEL. Bhopal. 

so 

3 

Shei p. Namlval 

Ibri Chandee ~  

Tripathi 

I 
I 
I 
I 
I 
I 

I 
I 

4 

~ 13-8-" 
I 

Shei Ashok ChavaD 

Shei Sanat Kumar 
MandaI 

She; Balwant Sinsh 
Ramoowalia 

I 
I 

I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
I 
J 

Smt. Geeta Mukherjee 1 
I 
I 
I 

Shei Satyendra Narain 
IjUa 

Shr; K.N. Pcadltan 

I 

I 
t 
I 
I 
I 
I 
I 
I 

H. M. 

o 16 
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I 

6S. Need for a planned appro-
ach towllrds eradication of 
poverty. 

66. Need to amend the Sche-
duled Castes and Schedu-
led Tribes Order. 

67. Need to chanle the timI-
ngs of Godavari Express 
Bnd also introduce a new 
train from Kaltinada to 
Hyderabad. 

68. Need to establish STD 
facility at Vakathnam 
Telephone ellchanle in 
Karala. 

69. Need to include certain 
projects in the Eighth five 
Year plan to provide drin-
king water to Barmer. Jai 
sal mer and Jodhpur from 
Indira Gandhi Canal. 

70. Need to inspire the people 
to donate body organs, 
particularly kidneys. 

7 J. Need to revise orders for 
exanption of excise duty 
on LDPE coated/laminated 
cotton fabrics and HOPE 
woven fabrics. 

72. Need to pay nmlUDCrative 
prl<:e to farmers for their 
produce. 

73. Noed to lay a new brad 
gause railway line from 
Lanka to Silcher in 
Ca.cbar dDUict. 

51 

3 

Shrl Jasannatb 
Patnaik 

Shei K. Kunjambu 

Shei T. Gopela 
Krishna 

Shei Suresh Kurup 

Shri Virdhi Claander 
Jain 

Smt. leishori Sinha 

Shei Vi5hnu Modi 

Dr. (Smt.) 
Phulreou Gulla 

Shr; Sudarsba8 
Das 

I 
I 

I 

4 

~ 11 ... 11 

I 
I 
I 

{ 

t 
1 
1 
I 
t 
I 
I , 
1 , 
f 
1 
r 
1 
• j 
J 

H. M. 

o 10 
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2 3 4 5 1 

H. M. 

74. Need to enquire into tbe Shri Hafiz Mohd.', I 
growing irregularities in Siddiq I 
tbe functionin, of co- I 
operatives in the country I 
particularly in Ultar I 
Pradesh. I 

'? ~ Need to develop Colacbal Shri N. Dennis I 
Port, Tamil Nadu. I 18-8-87 . 0 ' ~ 

>-
I 

76. Need to proviie adequlte Shri Gokul Saikia I 

funds for the construction I 
of bridges over rivers I 
Khabuli and l)Jbit. I , I 

I 
17. Need to ~ conleacl De. Daua Samaat 

I mareiaaes in <1ujarat. 

~  Need stop giving Smt. Vyjayanthi-
I 

to I 
screening certificates to mala Bali I 
foreign filml depicting bCX 

I and violence. 

I 
7Q. Need to develop Devdhar Smt. Manorama I 

(Blhlr) II '. touril! Singh I 
relort. J 

80. Need to give immediate Shri Somnath 1 clearance to the Thermal Chatterjee 
Power Project at I 
Bakreswlr in Birbhum I district of Weat Denial. 

I 
Ill. Need for an early decision Kum. Mlmt. I 

on the system of commis- Banerjee I 
sion in Haldia Fertilizer I 
Complex. I 

I 8 ~  Need to evolve a Shri Hussain I massive mailer flan for Dalwai I explorina the available 
I irritation poteotial in 

fndla by cbannepzln. I 
tbe river waters. I 



S3 

1 2 3 4 , 
H. M. 

83. Need to remove encroach- Shri Chintaman i I 
menta from the footpaths Jena I 
in front or New Delhi I 
Railway StaUpn. I 

I 

84. Need to malee announce- Shri Harish I ment regarding bonus to Rawat 
Government employees 

~ 19-8-87 immediately. 
o 09 

I 
liS. Need to provide funds to Shei Janak Raj I 

the Government of J elK to Gupta t 
settle .he claims of refu- I 
gees who mi,rated from I 
Pakistan occupied areas of I 
J & K and from West I 
Pakistan and to persuade I 
the State Government to I 
give them citizenship I 
rights. I 

I 
I 

l!6. Need to provide houses Shri Ramashray , 
10 the weaker sccticns Prasad Sinah I 
under the Indira Awas I 
Vojna in Jahanabad area J of Bihar. 

li'7. Need to issue a comme- Sllt'i Sharad ~ 
moralive stamp in memory Digbe 

I 
of Justice Mabadeb Gobind J 
Ranade on the occasion of 
centenary of 'Social con- I 
Ference, 

1 811. Need for providing linan- Sbri Mabeodra I cial assistance to dairies in Silllh f Cooperative tsector to 
~ overcome milk shortaae t in the country! 

I I , 
I 1 

'89. Need to a nr'nd Copy- Shri Bal1cavi 1 
riabt Act, 1 ~  to avoid Bairagi 

1 plasiarism. 
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90, Need to open ':-.Iavoda)'a 
Vidyalayas' in those districts 
of Madhya Pradesh which 
have large Scheduled TrIbe 
population. 

9 I. Need to increase the 
freedom fighk-rs' pension. 

~  Need to introduce Vayu-
doot service on Bhubane-
shwar-Jbarsuguda • Rllipur 
sector. 

93. Need to relax rules relat-
ins to anvironmcntal 
protection in order to 
enable the Government to 
provide basic t ~ to 
tribals living near 
Nelapattu bird sanctuary 
in Andbra Pr.desb. 

94. Need to reduce the price 
of cotton yarn and also 
stop the npott of yarn. 

9 '. Need to amond Andhra 
Pradesh Education Order. 
1974 and Andhra Pradesh 
Public Employment Order. 
1975 to give proper 
representation to the 
people of Telengana. 

96. Need to open more 
bospitals in Delhi. 

97. Need to enluet early pay-
ment of compensation to 
tbe cultivators whose land 
I. acquired for development 
projects. 

S4 
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Shri M:mku 
Ram Sodl 

Shri Uttam 
Rathod 

liibri Sriballav 
Panigrahi 

Or. Chinte 
Moban 

Shri P. 
KoJandatvelu 

Shri C. ]a .... 
Reddy 

I 
I 
I 
I 
I 
I 
I 
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Stlri Hafiz Mofrd. 
Siddiq 1 

Shri UI..... ...... I 
I 
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H. M. 
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98. Need to review the policy 
of allotting the imported 
edible oils to Vanaspathi 
manufacturers. 

99. Need to send a survey 
team to assess the damage 
caused by ftoods in 
Vaishali (Bihar). 

100. Need to include the 
Chittoor district dairy in 
the Na!ional Milk Grid. 

101. Need to introduce a direct 
super-fast train between 
Mangalore-Bombay Via-
Hasan, Hubli, Niraj and 
Pune. 

102. Need to invest more money 
in the village development 
pr.,sramme. in Madhya 
Pradesh to contain the 
Noalite activities. 

J 01. Need for the .Central 
Government to finance the 
Gopalpur minor port In 
Orissa. 

104. Need to o,en a Navodaya 
Vidyalaya In Lakhimpur-
Khiri. Uttar Pradesh. 

105. Need to sanction a aas-
based power station near 
Unao villaae of Datia 
District (Madhya Pradesh). 

106. Need to conduct a study 
into the extinction of rare 
species of Rowers in the 
'Valley of Flowers' in 
Chamoli District of Uttar 
Pradesh. 
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Shri Anoop Chand 
Shah 

SlOt. Kishori 
Sinha 

Shrimati N.P. 
Jhansi Lakshmi 

Shri V.S, Krishna 
lyer 

Shri Mankuram 
Sodi 

Shri Chintamani 
Jena 

Smt. U.ha Verma 

Shrl Krishna Singh 

Shri Chandra 
Mohan Sin.h 
Netl 

I 
I 

I 
I • I 
I 
I 
I 
I 
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107. Need to direct Rajastban 
Government to stop 
recovery of amount spent 
00 projects by Government 
from farmers served by the 
Indira Gandhi Canal 
Project. 

108. Need to increase the quota 
of levy cement for Orissa. 

109. Need to develop some 
rlaces io Kerala as tourist 
resorts. 

110. Need to direct the Indian 
Banks Association to 
invite }lank Employees 
Federation of Jndia for 
oe,otiatiOl.ls for revision of 
wases· 

111. Need to set op industries 
in Pbulbani district or 
Orissa. 

112. Resentment among the 
villagers of Delhi on 
acquisition or their land 
and houses. 

113. Need to take measures to 
cbeck pollution of rivers. 

114. Need to provide kerosene 
and edible all to Madhya 
Pradesh Government. 

JJ5. Need for bifurcatin. the 
ellistin, bi, diltricts into 
smaller ones for better 
administratioD. 

J 16. Need to exercme influence 
to brin, and end to Iran-
Iraq War. 
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Shri Birbal 

Shrl Sriballav 
Paoigrahi 

Shri K. Mobandas 

Shri Basudeb 
Acharia 

Shri Radhakanta 
DiBal 

Shri Bharat Sinlh 

Shri Mohanlal 
Jhikram 

Shri K.N. Pradhan 

Shri OaD,a Ill .. 

Shri Aziz Qureshi 

I 
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117. Need to implement the Shri Hariah Rawat I 

multi· purpose project to I 
channelise the water of I 

I Pindar rivar into Saryu. 

~ Gomti and Ramganga. 26·8·87 o 10 
I 

118. Need to ban poaching in Shri Braja Mohan I Cbilka Lake to protect Mohanty I wild life there. I 
I 

119. Need to start a direct train Shri T. Gopal I 
between Vlsakhapatnam Krishna I 
and Tirupati. I 

I 
120. Need to improve the func- Shri Paraa Chaliha I 

tioning of Brahmaputra J Board and also to take 

f decision on Master Plan of 
the Brahmaputra. J 

121. Steps to promote II iris • Smt. Jayanti 1 education in Navodaya Patnai" 
Schools. I 

I 
122. Need to abolish cess ('n Shri Akhtar Hasan I' 

handmade blankets. I 
123. Ncedto direct tbe State Shri S.S. Bhoye I 

I Government to discontinue 

I 'Zero Bud,et' system. 

Need discover 124. to new Shri MullappaJly I sportl talent especially Ramachandran 
IIcrobats from among the 
circus artists to groom I them as future sportsmen. 

12'. Need to formulate a scheme Shrl Jagdllh 
to divert tbe a.1IP Water Awalthl 
flOWing towards Unnao to 
ICanpur. 

126. Steps to Increase the Shei A. Jayamolwl I production of pulses In the 
country. I 

• '-
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127. Need to look into tbe 
ioc:on'Ycnicut:e beina aperi-

~ by passcolers in 
trains runnln. between 
North &cop) and ~ tt  

128. Need to pro'ride financial 
assistance to the GO'Yern-
ment of Sikkim to meet 
the situation caused by 
flasb floodl io the State. 

129. Need to replace the t t~ 

ing brid,e with a new one 
at Khandwa on Itarsi-
Bhusawal section of ~ 

tral Railway. 

130. Need to direct State 
Governments particularly 
Ga.emment of Madhya 
Pradesh to malte more 
budgetary provisions (or 
developmem of dairy in-
dustry in the States, 

J 31. Need to provide a halt 1ft 
Bbajiput between ChUka 
and Khanikote Railway 
statloDi in Orilsa. 

132. Need to provide ftnaneial 
assistance (or o'fCl'aU 
developnJeDt o( Goa. 

133. Need to review the policy 
reaardin, le'YY ing 0 f 
C:laraes for; .onferrins 
Jessee rilhts and per;" 
pberal charaes :">' DDA. 

J34. Need fa Iodae''' protesf to 
USA and Pat/stan with 
regard to the' sellin, 1.IP' 
of a communication base 
at Gwadar Port in 
. l"ai:li1an. 

3 

Shri Ananda Pathak 

Smt. D,K. ' 1 ~ 

Shri Kalicharan 
!fakar,ayam 

Shri Mahendra 

'inah 

Shei Somoarh 
Ralb 

!hri Shanraram 
Naik 

Sbri· Jai Peakaab 
AaaarwlI'l 

Shri G.!. 
DaaavarajD 
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J 35. Need to clear medium and 
major projects In Orissa 
to meet drought and 
floods in the Stale. 

J 36. Need to fix the purchase 
price of opium keepina in 
view the prev,lent price in 
the open market and to 
announce the same imme-
diately. 

137. Nted to stop import of 
launches and to purchase 
them from Jodian manu· 
facturers. 

138. Need to stop the involve· 
_ ment of private parties in 
designing and' execution of 
defence projects. 

! 39. Need to tan: remedial 
measures such as supply 
of pure drinking water to 
stop the spread of cholera 
in the Union Territory 
of Dadra and Nagar 
Haw:li. 

'40. Need for dfcctive t ~ by 
NAM for enrling Iran. 
Iraq war. 

141. Need for Central Govern-
ment to take a policy 
decision regardiog aboli-
tion of sales tax all ov« 
the country. 

142. Need to sanction lift ieri-
ption projects on riven 
Ken MldhanD, Patne 
etc. in Panna Disttrict 
of Madhya Pradesh. 
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Shri K.P. Singh 
Deo 

Shri Balkav i 
Bairagi 

Shri K. Ramachandra 
Reddy. 

Shri Ajit Kumar 
Saha 

Shri Sitaram J. 
Gaveli 

Shri Dalwant Singh 
Ramoowalia 

Shri Kammodi Lal 
Ialav 

Shri nal Chander 
Jain 

I 
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'143. Need to write of Alricul-
ture Tax as well as the 
loan instalment. of IRDP 
from tbe fllrmers of South 
Areot District in ramil 
Nadu. 

144. Construction of Bilaspur-
Munaeli-Mandla.Jabalpur 
Railway Iioe to coonect 
Raipur. 

14'. Need to bring lelislalion 
to levy tax on consign-
ment of goods taking 
place in the course of 
inter-state trade and com-
merce. 

146. Need to settle the demands 
of University and College 
Teachers. 

147. Need to finalise the report 
of Journalists Wale Board 
at aD early date. 
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Or. P. Vallal 
Peruman 

Dr Prabhat 
Kumar Mishra 

Shrl Ramnarain 
Sinlh 

Prof. Narain Chand 
Parashar 

Shri Saifuddin 
Choudhary 

4 5 

H. M. 



(b) Politi"" Rqardlllg ~ t of ~ ~  frD'" MI"/sf,,, 

«I"cerlltd a8 011 27 -1 0-J9 87 

Total number 
or matters 
railed 

61 

351 

Pro.rcss of replies sent 
to the Members and 
copies thereof endorsed 
to Lok Sabha Secretariat 

2 

Firat SealoD 

(15th Jtlllllary. 1985 to 30th ItlIIwry, 1985) 

53 

Sfl:oD. SessloD 

(J Jtlt Marcil, 1985 to 20,h May, ~  

307 

Third Seas'-

(23rd July, )985 to 29th August, ) 985) 

--------------------------
lSI! 127 

Foarth SeSSioD 

Percentaae of 
replies sent to 
the Members by 
the Ministers 

3 

86.9% 

80.3% 

(l8th '''" ~'  1985 to 20th December, 1985) 

-------------------
1 ~  122 

Fifth Session 

(20rh Ft'bruary, 1986 to 8 rh May, 1986) 

330 2S'l 

SI'ltth Sessloa 

(17tlr Ju/y 1986 10 22"d August, 1986) 

)49 120 

SeveDth SessloD 

(41. ~" t  1986 to 9th ~ ~" ~  1986) 

178 133 

80 ·01 
• 10 

74.7% 

~~
(Ellbth SessIon (1st P8rt) 

(23rd ~ '"  1987 to l2rh May 1987) 

Hi 247 72.4% 

61 



21. ~ I  SH,OW[N3 TrM8. TAKEN ON VARIOUS KINDS OF 
BUSINESS 

Busincss Timc Pcrcentaae to 
taken the tOlal (ime 

taken 

H  M 

ADJOURNMENT MOTIONS 0 05 

BILLS 

<a) Government Bills *32 56 21.7 

~  Private Members' Bills 7 27 4.9 

-BUDGBTS 

.ta) General Bud,ct 3 16 1.1 

(b) Budlet in respect of State 
of Punjab 13 0.8 

CALLING ATTENTrON NOTICES (Rule 197) 3 07 2.0 

DISCUSSIONS 

<a, Half-an-Hour Discussions (Rule 55) 2 SI 1.9 

(b) Short Duration Discussions <Rule 193) 46 40 30.7 

MATTERS UNDER RULE 377 3 37 2.4 

MOTIONS 

(a) Motions under rule 191 11 53 7.8 

(b) Motjons under rule 388 0 51 0.6 

QUESTIONS 20 IS 13.3 

RESOLUTIONS 

(a) Statutory Resolutions • 
(b) Private Members' Resolutions 5 08 3.4 

STATEMENTS (Rule 372) 2 05 1.4 

OTHER MATTERS such as Oath or Affirmation, 
Papers laid on the Table, Obituary Rere-
rences, Questions of Prlvileae, Point. of 
Order. P"lrsonal Eltplanations etc. 10 42 7.0 

-----
.,2 06 100.0 

----

* Joint discussion took place on certain Statutory Resolutions (rldl itate-
mont No. 16 (i) SI. NOI. 1 and 2] and Motions far ~ tI  

of the connected Government Bill. [rlth Itatemeot No. 3 (I) 81. NOI. 
S and 14). Time taken on joint dilCUssiOQ has beeo shown under 
Government BIIII. 
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